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GOVERNMENT MOTION

For consideration of progress of implementation of Pan IX
and Part IX-A of the Constitution

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB MK, PATIL) :  Sir, I, on behalf of my
senior colleague, Shri Kashiram Rana, move the following Motion:

*That this House to consider the progress of implementation of Part
IX and Part 1X-A of the Constitution dealing with Panchayats and
Municipalities as institutions of self-government during the last ten
years."

SHRI PRANAB MUKHERJEE (West Bengal) : Sir, on procedural
matter, | would like to point out that this is a Motion moved by the
Government and normal practice is that mover of the Motion makes a
statement that why he has moved this Motion; what is the progress that has
been made. Firstly, the Minister is not here. Respectiully, 1 would like to
submit, Sir, if the Minister is busy in Lok Sabha, we could have discussed it
on some other date. Even if the Minister has come without preparation and
introducing the motion -- what is the progress that has taken place in the
iast ten years -- let the Government give us a statement,

SHRI ANNASAHEB M.K. PATIL: Sir, | am prepared to give a
statement.

MRA. CHAIRMAN: He is prepared to give a statement.
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SHRI NILOTRPAL BASU (West Bengal) : Sir, | would like to raise
another point. This is also in order to facilitate this kind of a comprehensive
discussion which intends to review the performance of the Panchayati Raj
institutions,  Unless a white-paper on the experience of the Government, on
the basis of interactions with the State Govermenis, is laid on the Table of
the House, | think, neither a purposeful discussicn can take place nor the
kind of findings that the whole House can come out with can take place. |
think, therefore, on that question, the Government should react. There is no
comprehensive paper available to the Members of this House.
...{interruptions)... That is nothing. You also know. You know better than
me,

[THE DEPUTY CHAIRMAN in the Chair]
31 oo T Ay (Fuites) | aw W 2
3 feraw ag ;78 @ 1 oo A 7, I Amag s raising a
question that they have given something. But, | think that is apology of a
document, which | am talking about.

SHRI ANNASAHEB M.K. PATIL: Madam, | will read the details.

THE DEPUTY CHAIRMAN: Let him react to what you have said.
Wfinterruptions)...

SHRI ANNASAHEB MK, PATIL: Madam, | will read the details.
...{interruptions)...

SHR! NILOTPAL BASU: It is not there by the Government that is
why we have made the point.

SHRI ANNASAHEB M.K. PATIL: Madam, let me react.
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minute. Nilotpalji, now, it is listed for discussion today. You made a
submission that there should be a proper comprehensive report. That you
have already said. You can also emphasise on it while you are speaking.
The House is still on.  The Minister can bring the report later on. Let us
start the discussion now. Let us, at least, see what he is saying. Only then,
you will know whether there is any deficiency or not.

SHRI ANNASAHEB M K. PATIL: Madam, | have great pleasure in
introducing this Mation. The purpose of introducing this Motion is to review
ten years of implementation of the Part IX and IX-A of the Constitution
dealing with Panchayats and Municipalities as institutions of self-government.
The Constitution (73 Amendment) Act, 1992 dealing with Panchayats, which
came into force with effect from 24" April, 1993 is a landmark in the history
of Panchayats. With this amendment a three-tier structure of governance
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was introduced in the rural areas of our federal polity. Elections were made
compulsory svery five years to the three tiers. Reservations were introduced
for SCs/STs and Women and a separate domain of 29 subjects was listed
out for the Panchayats to function.

Today, ten years after the passing of the 73" Amendment Act, after
a lot of efforts, we have been able to achieve regular conduct of elections,
give effect to reservation of seats for Scheduled Castes, Scheduled Tribes
and Women, appoint State Finance Commissions and State Election
Commissions. Panchayat elections have been heid in all the States, except
Jharkhand and the Union Territory of Pondicherry. We have around 2.50
lakh Panchayats of which about 2.26 jakh are Gram Panchayats.
Approximately 30 lakh persons have been elected to these Panchayats of
whom more than 10 lakh are women giving us the largest representative
base anywhere in the world. While appreciating the efforts so far made by
our State Governments in enacting the required legisiations in their
respective States to implement the provisions of the 73 Amendment Act,
1993, 1 have to stress that still a lot of ground has to be covered to
strengthen Panchayati Raj Institutions. Much remains to be done in the field
of devolution of financial and administrative powers to Panchayats. While
some States have devolved powers on Panchayats, many others are yet to
make a beginning. States which devolved powers vary in the extent and
type of devolution. While some States have devolved more powers upon
District and Intermediate Panchayats, some others have devolved powers
only on the Gram Panchayats and Intermediate Panchayats, ignoring the
District Panchayats. Most States, after devolving several responsibilities on
the PRIs, have not transferred the requisite staff and funds in respect of the
subjects transferred to Panchayats, which are essential to carrying out the
responsibilities entrusted on them. Besides, Panchayats must be given
commensurate powers to levy and collect their own taxes, and generate
their own resources. Only when rescurces are made available and
administrative powers given to Panchayats, would they be able to take care
of local leve! needs and function as institutions of self government.

States are also found to be wanting in constituting District Planning
Committees, holding regular Gram Sabha meetings and building in
accountability of Panchayats. There is also a need for revamping and
aligning the election machinery, the audit machinery and the Finance
Commissions in the States to bring them in line with their counterpart
institutions at the Centre.
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To enable the institution of Panchayats to function in an effective
manner, the Gram Sabhas have to be vested with responsibilities such as
supervision and monitoring the functioning of the Gram Panchayats,
approval of ptans and selection of beneficiaries and projects, mabilization of
contribution in cash or kind such as voluntary labour for community welfare
projects and promotion of unity and harmony among all sections of society.
Gram Sabhas have yet to be empowered in an effective manner in most
States.

SHRI NILOTPAL BASU : Madarh. this kind of ...[interruptions)...

SHRI KAPIL SIBAL (Bihar) : 1 think the convention of this House is
the Minister makes the statement, at least he doesn't read the statement.

SHRI NILOTPAL BASU : Yes, he s right.

SHRI PRANAB MUKHERJEE : And, if you read the statement, it
should be circulated,

THE DEPUTY CHAIRMAN He is moving the Motion.
...(Interruptions}...

SHRI PRANAB MUKHERJEE : That is why we thought that let him
make the Motion. But, if he makes a full speech, he should circulate it.
...(Interruptions)...

THE DEPUTY CHAIRMAN: You see, generally the procedure is that
the Minister moves the Motion and speaks on it. He is just not out of
order. .{interruptions)...

SHRI PRANAB MUKHERJEE: But, he is just reading a statement.
...{Interruptions)...

SHR! SURESH PACHAURI {(Madhya Pradesh) : He did not move
the Mation. ...fnterruptions)...

THE DEPUTY CHAIRMAN: After he finishes, | will allow him
...(Interruptions)...
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SHRI KAPIL SIBAL: He should not read the statement. He should
make a speech.
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SHRI KAPIL SIBAL: The hon. Minister knows that the convention of
this House is if you move a Motion, you speak on the Motion, don't read
out a statement. ...(Interruptions)...

SHRI ANNASAHEB M.K. PATIL: | am speaking the same thing.
.{interruptions)...

THE DEPUTY CHAIRMAN: Please, sit down. Sit  down,
...finterruptions)...

SHREI NILOTPAL BASU: You should know the subject.
...{interruptions)...

SHRI KAPIL SIBAL: What is the point in that? ...(Interruptions)...

SHRI ANNASAHEB M.K. PATIL: | will explain the whole situation
..{Interruptions)...and what he is asking for. Whether | am giving the details
of all, what happened and everything ...{Interruptions)...

THE DEPUTY CHAIRMAN: Anyway, the Ministers do read their
staterments. Nothing is wrong in it. Let him speak. What is this? It is not
a statement; he is putting all the facts before you. That's it. Whatever is a
fact ...{interruptions)...

SHRI ANNASAHEB M.K. PATIL: | am giving the facts and figures.

THE DEPUTY CHAIRMAN: It is absolutely in order. There is
nothing wrong in i.
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SHRI ANNASAHEB M.K. PATIL : Accountability of Panchayats has
to be enforced. Social Audit is one way of doing this. Some States have
legally empowered the Gram Sabha to conduct Social Audit. Social Audit
by Gram Sabhas enables them to monitor misutifisation or misappropriation
of funds. In order to strengthen the Gram Sabhas, it would be necessary
for the States to lay down explicit rules and procedures for the regular
conduct of Gram Sabha clearly mdicating its role in carrying out Social
Audit.

There are many ameng us who have come from the Tribal regions.
The provisions of Panchayats (Extension to the Schedule V Areas) Act, 1996
extends the provisions of the 73" Amendment Act to Schedule V Areas to
give the benefit of local self-government to predominantly tribal areas. The
PESA Act provides, thal every legistation on the Panchayats in Schedule V
Areas should be in conformity with the customary laws, social and religious
practices and traditional management of community rescurces. It provides
for 100 per cent reservation for Scheduled Tribes for the seat of
Chairpersons at all levels of the Panchayats and proportionate but not less
than 50 per cent of the total number of seats of Members to be reserved for
Scheduled Tribes in all tiers of Panchayats. The Act vests wide ranging
powers in the Gram Sabhas in Scheduled Areas such as mandatory
consultations with Gram Sabha prior {0 land acquisition, entrustment of
planning and management of water bodies to Gram Sabha, mandatory
requirement of Gram Sabha recommendations for grant of prospecting
licence or mining lease or for expioration of minor minerals. The Act also
vests in the Gram Sabha the power to enforce prohibition to restrict the sale
and consumption of intoxicants. It vests in the Gram Sabha the ownership
of minor forest produce, powers to manage vilage markets; to exercise
control over money-lending to the Scheduled Tribes; and control tocal plans
and resources including tribal sub plans. The PESA Act extends to Tribal
Areas of nine States, namely, Andhra Pradesh, Chhattisgarh, Gujarat,
Himachal Pradesh, Jharkhand, Maharashtra, Madhya Pradesh, Crissa and
Rajasthan. | am happy to menticn that all States have since enacted State
Legistation to give effect to the provisions contained in PESA Act 40 of
1996. However, most of them are still to amend the relevant subject laws to
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bring them in conformity with the provisions of the Central Act.
...{Interruptions)...

THE DEPUTY CHAIRMAN: Let him speak, and, then | will get it
circulated.

SHRI ANNASAHEB M.K. PATIL: Some conflicts have also become
evident in certain Central Acts and call for further
amendments/modifications. :

We have been reviewing the progress made in the implementation
of the 73" Amendment Act from time to time and have had the benefit of
stock taking of the implementation of the 73" Amendment Act at the Al
India Panchayat Adhyakshas Sammelan which was inaugurated by the hon.
Prime Minister and attended by the hon. Leader of the Opposition. This
Sammelan was followed by national level reviews with the Panchayati Raj
Ministers from various States. These meetings confirm our belief that PR
Institutions need to be strengthened further. My Ministry has made
Panchayats a key blank in its development strategy and in the recently
launched programmes such as Sampoorna Grameen Rozgar Yojana (SGRY),
Swajaldhara and Hariyali, Panchayats have been given a key role in
beneficiary identification, project selection, monitoring, supervision,
maintenance as well as in the release of funds. We have also proposed
large-scale upgradation of capacity building initiatives for PRI elected
representatives and functionaries adopting the cascading moede! of training
to increase the reach of training to district, block and village level and the
use of satellite based and distance learning techniques for dissemination of
training modules. At the behest of the hon. Prime Minister, an Empowered
Sub-Committee of the National Development Council on Financial and
Administrative Empowerment of Panchayat Raj Institutions has been set up
under the Chairmanship of hon. Minister of Rural Development. it
comprises of Chief Ministers of several States and Union Ministers as its
members. This Sub-Committee had its first mesting on the 26" June, 2003,
where we had the benefit of getting the views of the State Governments on
several issues pertaining to Panchayati Raj. We are going to have another
meeting of this Sub-Committee on the 2" of August this year.

sft o wwIE (fE™) © #ew, # 7EW TR & dIR € &) R/ A @
&7 FE g O areT ¥ gEfem e ¥ % 39w o W W T@aaN 5 g

208



{24 July, 2003 RAJYA SABHA

M|
Igamafl . o sl O @ g oY oy S WY fEawue |

sht e weE © A A SN O fvor wur B, wwey uy S
(). AT, 77 AT wE g X &) T 97 g W v owd

SHRI ANNASAHEB M.K, PATIL: Regarding Part IXA, | may
mention that this Act was inserted in the Constitution by the Constitution
{Seventy-Fourth Amendment) Act, 1992, which came into force on 1* June,
1983. The Ministry of Urban Development & Poverty Alleviation, the nodal
Ministry for overseeing the implementation of this Act took all necessary
steps to ensure that the State Municipal Acts are brought in conformity with
the provisions of the Part IXA within a period of one year from 1.6.1993. For
this purpose, the Ministry convened meetings of Sacretaries (LSG) of all
States and Union Territories, and emphasized the time-limit involved for
compieting the process. As a result of the steps taken by the Ministry, the
State Governments brought either new comprehensive Municipal Laws or
made required charges/amendments in their Municipal Laws and brought
them in conformity with Part IXA of the Constitution,

The amended Municipal Laws now provide for constitution,
compaosition of municipalities, reservation of seats for Scheduled Castes and
Scheduled Tribes, and also for women, functions and financial powers of
municipalities, review of financial position by the State Finance Commissions
and also for setting up of the District Planning Committees and the
Metropelitan Planning Committees. Elections to municipalities have been
held as per the provisions of Part IXA, except for Jharkhand and Union
Territory of Pondicherry.

The State Finance Commissions set up by the State Governments
to review the financial position of the Panchayati Raj Institutions also
reviewed the finances of the municipalities and submitted their
recommendations to the respect the State Governments., District Planning
Committees have also been constituted in some States.

The Tenth Finance Commission and the Eleventh Finance
Commission have alsg reviewed the financial position of urban tocal bodies
and recommended for devolution of Rs.1,000 crores and Rs.2,000 crores,
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respectively, covering the period from 2000-2005 and 2005-2010.

Part IXA of the Constitution is not applicable to Scheduled Areas
and Tribal Areas, as referred to in Article 244 of the Constitution.
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7o frw ¥, a® wor vur €1 ¢ G X L.(=ewr).. The Ministry of Urban
Development & Poverty Alleviation has also introduced a Bill, namely, "The
Provisions of the Municipalities (Extension to the Scheduled Areas) Bili, 2001°
in Rajya Sabha, in July, 2001, to extend the provisions of Part (XA to
Scheduled Areas. This Bill is presently under examination of the
Parliamentary Committee on Urban and Rural Development,

The completion of ten years of the passing of the Seventy-third and
Seventy-fourth Amendment /2ts presents an ideal time to revisit the
implementation on the grounc of the provisions of these Acts. [t is with
this in mind that we have planned a discussion on Part IX and IX-A in both
the Houses. We hope to enrich ourselves from the cross-section of views
emerging from the hon. Members of various parties based on their rich and
diverse experience in the implementation of the provisions of the Seventy-
third and Seventy-fourth Amendment Acts during these dsliberations, These
views, it is hoped, will provide us with a road map for strengthening the
Panchayati Raj Institutions and Municipalities further.

The question was proposed.
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SHRI PRANAB MUKHERJEE Thank you, Madam Deputy
Chairperson, for permitting me to make some observations on the motion
moved by the hon. Minister. A period of ten years, after the passage of the
Seventy-third and Seventy-fourth Amendments to the Constitution, is, no
doubt, a milestone in the process of consolidating the democratic structure
of this country.  Naturally, on this occasion our mind goes to that young
man, who not only dreamt of the 21* century but also visualised that, to
play an effective role in the 21% century, there was a need to re-organise
institutional structures and, primarily, to strengthen our basic democratic
structure. Surely, | do feel that this House would be failing in its duty, if we
do not gratefully remember the contributions made by late Rajiv Gandhi in
strengthening the democratic structure of this country. After the
Constitution was adopted in the early 's0s, exactly speaking, on 26"
January, 1850--the work of drafting the Constitution was completed in
November, 1g49--there has been a sea-change. The type of demccratic
structure, which was contemplated at that point of time, was to have one
Central Government and several Provincial Governments. Of course, in the
early years of our Reoublic we had different categories of States, ranging
from Part-A State to Part-D State. Nonetheless, the basic concept of our
federation was that the Federal Government and the constituent units would
enjoy power from the Constitution itself to play their role in the service of
the nation. Today, when we are celebrating the tenth year of Seventy-third
and Ssventy-fourth Amendments toc the Constitution, our population has
increased by three times. There are tremendous technological changes.
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The Indian Constitution was framed in the backdrop of the Second World
War. But when we passed the Seventy-third and Seventy-fourth
Amendments a decade ago, for the first time, in the history of the world, we
witnessed a long five decade, though there was the stress and strain of the
Cold War, without having any major world war or international conflagration
involving the nations, as we witnessed in the first half of the last century
encompassing two world wars, that is, the First World War from 1914-1918
and the Second World War from 1938-1945. The world derived bensfits
from them, especially, in the areas of technology. In that context, it was
absolutely necessary 10 strengthen the democratic structure of this country,
not merely depending on 788 Members of Parliament, belonging to both
Houses, and roughly about four thousand and a few hundred Members of
the State Legislative Assemblies in different States and a couple of hundred
Members of the Legislative Councils. Today maore than three million paople,
who are directly elected by the people, are involved in the governance of
the country. Therefore, | must compliment the Government also for bringing
this Motion to give an opportunity to the House to have a fresh look, to look
back and to assess the experiences which we have gathered over the
years. On the basis of that ernerience, we can work out a roadmap for the
coming years, for the coming lecades. The hon. Minister while introducing
the Motion pointed ouwt certar. basic areas on which the entire structure
depends. At the initial stage, there were many misgivings. There was lack
of proper understanding, as a result of which the Constitution Amendment
Bill could not be passed on the floor of this very House. The dreamer of this
concept, unfortunately, could nct see how his dream was translated into
reality because during his lifetime the Constitution Amendment Bill could not
be passed. Later on, it was recognised that there was such a need. Today
we are happy that we are celebrating the tenth anniversary of the passage
of that momentous 73™ and 74" Constitution Amendments.

Firstly, | would like to make a comment on development and
planning. From our side we have prepared a document. Simply because it
has been prepared by the Congress Party, one need not ook at it from
partisan angle. But we have outlined the details based on the
racommendations made by the Parliamentary Standing Committee attached
to the Ministry of Rural Development. Of course, the Ministry of Urban
Development is aiso involved because municipalities are also there. Now,
subjects have been identified. As the hon. Minister has mentioned, 29
subjects have been identified which ought to be transferred to the
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Panchayati Raj institutions. There are 20 items. But mere transfer is not
adequate unless we ensure three 'Fs' i.e., 'Functions', ‘Functionaries' and
'Funds’. If three 'Fs' are not ensured, the Panchayati Raj institutions would
not be very effective. Laws have been enacted. Elections have been
ensured. Then the law has ensured reservation for women and the
Scheduled Castes and the Scheduled Tribes. Reguiar elections are taking
place. But there are certain serious lacunae which have not yet been
plugged. There are certain lacunae In regard to devolution of funds. Law
provides that there should be a State Finance Commission just like the
Central Finance Commission which is appointed after every five years, as
per the provisions of the Constitution. 1t distributes resources among the
Federal Government and its constituent units. Similarly, the State Finance
Commission must distribute State rescurces and the resources which are
available from the Centre, for a period of five years. It should be sarmarked
to each body so that they are assured of funds which they are entitied to
have. Mere assurance of funds is not adequate unless instrumentality and
institutional mechanism are built in the systermn, where funds go directly to
different tevels of Panchayats and they can implement them.

In this connection, | would like 10 draw the attention of the Minister
to one particular point, i.e., about setting up of a District Devalopment
Board and a District Planning Board. In many of the States, the District
Planning Boards have not yet been constituted. | am happy that the Prime
Minister took a meeting; the Leader of the Opposition was praesent there.
Subsequently, thersafter -- and, | must compliment my young friend, Shri
Naidu, who was Minister at that point of time and who took some initiatives
-- it was followed by Panchayati Raj Ministers’ Conventions. But mere
conventions are not adequats unlass that are implemented. What | do fesl
is that we have, to my mind, a very ambitious objective; at this point of
time, | would not like to sound pessimistic and | would like that their
objective Is reached -- eight per cent growth during the Tenth Five Year
Pian,. We do have lost the first two years. Nevertheless, three years are
avallable to us, and in these three years, if we want to achieve the eight per
cent GDP growth and have its full impact on the rural economy, urban
economy, industriai economy, agricultural economy and service sector, there
is an essentiality of linking the district level planning to the State planning,
the State planning to the Central planning, the exercises of which- are being
done by the Planning Commission. But, unless a full-fledged effective
district planning is formulated, unless this linkage is established, there will be
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a gap. And, if there be a gap, then, | am afraid, it will not be possible for
us to achieve the objective which we have set before ourselves. In the
morning, we were discussing about creation of 10 million jobs every year.
Everybody understands that it cannot be created in the Government
Department. Maybe, the Government Departments will have to shed its
additional fat because a system cannot be sustained for a very long period
of time when nearly 74 per cent of the State's ravenues would be spent
only on meeting the wage bill, salaries. pensions and interest payments.
Surely, a situation cannot be sustained if we find just within six to seven
years, from 1989-90 to 1995-98, the aggregate borrowings of the States
jump from Hs.53,000 odd crores to Rs.4,18,620 crores; that system is not
sustainable, Everybody understands that. And, if that system is not
sustainable, on the other hand, if four crores of people are t¢ be provided
jobs, jobs ought to be created in the sectors which have very high
potentiaiity, and these sectors deo not lie merely in the industrial sector or
avan in the service sector. With due respects to the neo-theoreticians, who
are oversmphasizing on the service sector, the answer lies in the rural
sector and thers, the institutional set up which we have built up, namely,
the Panchayati Raj can play a very effective role. Keeping that objective in
view, most respactfully, | am submitting to the hon. Minister, through you --
Madam, please provide these three years, and whilg providing these three
years, ensure that the State Governments, within their own legislative
framework -- each State Government have passed that law -- themselves
have a monitoring system. And, here, one aspect on which | would like to
emphasize is the role of the Gram Sansads, especially, in regard to
development and planning. Sometimes, we are a little scared of when we
find that an extraneous element, like a nominated body in the name of a
beneficiary committea, is being injected to interfere with the directly elected
bodies. Gram Sansad is the only institution where we are making an
experiment directly with democracy, where every adult, men and women of
the villages are participants. And, if more and more Gram Sansads are
activised, to my ming, it will help to achieve the objective which we wanted
to have. Keeping that in view, | would like to suggest something. Madam,
the hon. Minister gave some figures. | am not going to comment on that.
But, obviously, these figures cannot remain static. What you are providing
betwean 2000 and 2005 cannot remain static betwean 2005 and 2010, 1t will
have to be muitiplied. [t will be almost doubled. But | am not going into
that aspect right now. What | am suggesting is that you should chart out
your roadmap synchronizing it with the Five Ysar Plan. But it would be a
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little difficult, because the first two vears have gone. So, even if you can do
it from the year 2003 to 2008, and have a period of five years, identify the
tasks which will be dong during these five years, keeping that objective in
view, then, after that, you can foliow it up in the next five years. Therefore,
wherever there is legal lacuna, wherever there are gaps in institutional
arrangements, please fill up those gaps, remove the legal infirmities, identify
the areas where you will be going and clearly spell out the subjects which
have been given; and the devolution should also be ensured. Now, what
sort of devolution is taking place? Of course, | would not like to mention
the names of the States. | understand their problems. | say this because,
perhaps, apart from the Union Finance Minister, my dear colleagus, Jaswant
Singhji, who is the most harassed man out of all the 100 crores of people --
whenever somebody mesets him, he asks for something, and he has nobody
10 turn to for help -- the condition of the State Finance Ministers is also
pretty bad. Of course, we will have an opportunity to discuss the State
Plan, as the hon. Chairman has kindly agreed. S0, | am not going into that
aspect right now. What | am emphasizing is that you can mop up the
resources, and the mopping up of resources from the rural sector can be
done at a much lower cost, if we simply entrust this responsibility to them.
This is what | mean by the roadmap. We can say, "This is the money
available to you for a period of five years®. During this five-years' psricd,
additional resource mobilisation could be dons by them. Give them that
authority. Entrust the fund-chain. Provide your part of the commitment in
terms of the resources and, thereafter, leave it to them. | am pretty sure
that, with a lesser cost, they will ba able to implement the projects to their
satisfaction. The hon. Minister was talking about soclal audit. The social
audit would be thers every day, because it will happen right in front of the
oyes of a large number of psopls. And if you can activate the Gram
Sansad, whera the entire population of the village will be participating, there
will certainly be that social audit, and there wilt be no nesd for you to
bother about it, provided you ensure devolution in the real sense of the
term. But what has been happening? Certain States are allocating
resources in their Budgets for Zila Parishads, and even for intermediate
levels.

Madam, you are looking at the watch. | will not take more time. |
will just finish my observations in two minutes, because my other
colleagues, who are experts, are also there to speak.
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Then, resources are transferrad even from the Centre to the States,
which are going directly. That is all right. But many of the schemes which
are being identified through the various State Ministries and State
Departments are held up there. The cost of disbursal of resources is
immense in our country. Take the case of the cooperative sector. With the
interest rate at which the Reserve Bank is disbursing the money and,
ultimately, with what is reaching the individual, how much is being spent on
the management of the intermediate level? Even in the morning, in reply to
a Starred Question, we found that nearly Rs.37 crores were being spent on
the management of disbursal of funds. You are disbursing a sum of
Rs.2000 crores; if Rs.37 crores go on account of the disbursement cost,
where would be the real development? These are some of the issues,
What | expected from the Government was not just a bare statement of
facts, as the Panchayati Raj Minister has done. Now, from the Prime
Minister's meeting certain conclusions have emerged. What has been the
impact of those decigions? What is the assessment of the Government? If
this assessment, this evaluation is available to the Members of the House, it
would be beneficial to them and they can make theair contribution in a2 more
meaningful way.

With these words, | thank you, Madam, for giving me this
opportunity, and the Minister for bringing forward this Motion.

THE DEPUTY CHAIRMAN: We adjourn the House for lunch for one
hour. We will continue the discussion after lunch.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at three minutes past two of the clock,
THE DEPUTY CHAIRMAN in the Chair.

THE DEPUTY CHAIRMAN: There were $0 many people in the
morning, but now, suddenly, everybody has lost interest. Mr. Mukheriee
made a very good speech. Venkaiahjl, | am happy, since you ieft the
Ministry, this is the first time you are speaking. Good, continue it.

SHRI M. VENKAIAH NAIDU : Madam Deputy Chairman, | feel it a
privilege to intervene in this debate. Madam, you have rightly said that it is
the first occasion for me to speak after | left the Ministry, | was focusing
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more on the political activity outsida and | didn't find that much time to take
part in the debate. Moreover, as President of the party, normally it is
difficult. Others are there; so, | normally do not intend to intervene, but this
is a subject which is dearer to my heart, and |, first of all, would like to
compliment the Minister for Rural Developrment, Kanshi Ram Ranaji and his
deputies for bringing in this Motion before the House. It is the tenth
anniversary of the 73" and 74" Constitutional Amendment. As rightly said by
Pranabiji in the morning, it is the initiative taken by late Shri Rajiv Gandhi.
We have no hesitation in saying that he has taken the initiative. Whoever
does something good for the country, for the system, one should remember
that and then try to proceed further. At the same time, Madam Deputy
Chairman, it goes tc the credit of the Government, led by Shri Atal Bihari
Vajpayee, that the Government is committed to the real spirit of
Constitutional amendment, 73° and 74" amendments for devolution and
decentralization of both administrative as well as financial powers to the
local bodies.

Madam, | would fike to quote what Mahatma Gandhiji had said, it
ot wEr an, " T Oow & i w7 o angEr ¥ He said that Ram Raljya is
incomplete without Gram Rajya. But looking back now after 55 years of
Independence, have we really moved in that direction to empower the
vilages, to make them self-sufficient, to allow them planning at the
grassroot level? This is a big question that is there before all of us today.
Instead of going into what has been done so far and what has not been
done so far, what | would like to focus on today is and to draw the
attention of this House on this important occasion of the tenth anniversary
of the 73" and 74™ Amendments is that we should have a self-introspection.
The entire Parliament, the country, the State Governments and the State
Legislatures should have a serious introspection. Did we really move in that
direction of the spirit of the 73™ and 74" amendments empowering the local
bodles both in the rural areas and urban areas? If | have to say an
emphatic 'yas' or ‘no’', Madam, | have no hesitation to say that my reply is
'no’. But at the same time, it is not full ‘no'. We made progress. We have
made a considerable progress. But we have not achieved the desired
objectives even after 10 years of these Constitutional Amendments which
have been approved by almost all the States. The decentralisation and
devolution of powers and the transfer of three Fs, that is, functions,
functionaries and funds, this is not complete even today, | have the
statistics of each State Government with me. But | do not want to go
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through them. Before | go to subject, as | said, | would like to quote
Mahatmaji and what he said about Panchayati Raj. | quote; "Every villages
has to become a self-sufficient republic. This does not require brave
resolutions. it requires brave corporate, intelligent work. | have not pictured
a poverty-stricken India containing ignorant miflions. I have pictured to
myself and India continually progressing along the lines best suited to her
genius. | do not, however, picture as a third-class or even first-class copy of
the dying civilisation of the Weast. If my dream is fulfiled, and every one of
the seven lakhs of villages becomes a well-living republic in which thers are
no illiterates, in which no one is idle for want of work, in which everyones is
usefully occupied and has nourishing food, well-ventilated dwellings, and
sufficient Khadi for covering the body, in which all the vilagers know and
observe the laws of hygiene and sanitation. There is nothing inherently
impossible in the picture drawn here. To model such a village may be the
work of a lifetime. Any lover of true democracy and village life can take a
privilega and, treat it as his world, and sole work, and he will find good
results." This is what Mahatmaji had said. See how aptly he described his
vision. So, Madam, at the time of these Constitutional Amendments the
central idea was to empower the local bodies. Today we have 34 lakh
olected members across the country. | have been to Brisbane to
participate in a Commonwealth Loca! Body Conference and when | gave
them the figure of 34 lakh elected members, out of which one-third are
woman at the lower ievel of governance, and then there are around 11 'akh
women elacted members, and then the same is the number of the
Scheduled Caste and Schedule Tribe people, They were amazed, because
this is more than the population of many of the countries, Ten lakh women
at the grassroot levell Initially, we had this reservation for the Scheduled
Castes and Scheduled Tribes, There was rasistance. When we had
reservation for women, there was resistance. People started laughing. anfi
Ty Wiy ofy s, Ewdwg ofiy ofv aremw ufe, wurr wi) That means the
husband of the Mahia Sarpanch will be coming and dominating. Madam,
that was the past. But today | can tell you that if you loock at the picture in
a number of States in the country, for exampls, even a literate State like
Kerala, even my own State Andhra Pradesh, in the neighbouring State of
Karnataka, today the women are so much empowerad firstly because of
self-help group movement and secondly because they have entered the
Panchayati Raj system. They have understood the grassroot level
administration. They are able to do good work as compared to men also.
But in certain parts of the country, in the backward areas, still there is a
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practice and we also see in the newspapers - | have a report with me what
is the position in Uttar Pradesh, what is the position in Bihar, what is the
position in Madhya Pradesh. But the position is improving day by day. if you
compare men who came to Parliament initially and how they are now, you
find a vast difference. You learn by experience. And then, this is what is
happening. This sort of grass-root level democracy is functioning effectively
in our country. It will be more effective provided if we are able to provide
them the needed support. At that time., while bringing the Constitutional
Amendment, they had added a provision 243G which says, "Subject to the
provisions of the Constitution, the Legislature of a State may, by law, endow
the Panchayat with such powers and authority as may be necessary to
enable them to function as institutions of self-Government and such law may
contain provisions for the devolution of powers and responsibilities upon
Panchayats at the appropriate level, subject o0 such conditions as may be
specified therein." Madam, here is the catch. The power to devolve and
the power to decentralise have been vested with the State Legislature. At
that time, while framing this Constitutional Amendment, people thought,
“After all, when Parliament makes such a legislation, the State Legislatures
will go by the true spirit of the Constitutional Amendment and they will
devolve and make laws in the direction of devolution of powers." But,
unfortunately, today, what we see is not a happy picture. Many State
Governments have not devolved powers. Madam, twenty-nine subjects
have been identified for devolution. | do not want to take the time of the
House by enlisting all the twenty-nine subjects. They are all as simple as
agricultural extension activities and improvement, minor irrigation, animal
husbandry, fisheries, social forestry, minor forest produces, Khadi, rural
housing, drinking water, sanitation, fuel and fodder, rural electrification,
poverty alleviation, primary education, women and child development,
community assets and grazing of cattle on Poramboke lands in villages. All
these things were supposed to be devolve upon the local bodies. If you go
through the table prepared by the Ministry, thesa twenty-nine subjects are
not devolved by majority of the States of the country. It is only in
Karnataka these twenty-nine subjects are devolved. In Kamataka also, thers
are complaints at the local level that they have devolved only on paper but
they have not been devolved, actually, at the grass-root level. But, still, |
compliment them that they have moved in that direction. There is a degree
of difference. Madam, Kerala nas done to some extent. West Bengal has
done 10 some extent. Machya Pradesh has done to some extent.
Himachal Pradesh has, of course, made a very good progress when
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compared to other North Indian States. Gujarat has done to some extent.
Maharashtra has done to some extent, But the point is, ten years is not an
ordinary time. In the present challenging situation where things are moving
fast, they have taken ten years. That is why, today, this debate is taking
place in Parliament -- both in Rajya Sabha and Lok Sabha -- and is very
important one. This gives an opportunity to all of us to take stock of the
situation to assess where are we now. What was the aim? What is the
achieverment so far? What is the future road map? That is why | would like
give a suggestion to the Government. In the April g™ 2001 Panchayat
Convention, which was held at Talkatora Stadium, where the hon. Prime
Minister and the Leader of the Opposition were present, there was a
consensus that enough has not been done and we must move forward.
And, for that, if necessary, we must also think in terms of another
Constitutional Amendment.

As per the provisions of 243 G and H, the idea is to have the State
Election Commission. Yes. Every State has to set up the Election
Commission.  But, whether those Election Commissions ars able to
discharge their responsibilities. In many States elections were held after
twenty-two years! In some States elections were held after sevanteen years!
i do not want to elaborate further. | do not want to take the names of the
States and then unnecessarily hurt the sentiments of those people who are
present here representing those States. For example, in Pondicherry, in
spite of our best efforts, we could not conduct slections, In Jammu and
Kashmir, after a long spell of militancy, we were able to have good elections
in spite of the fact that it is a militancy-stricken State. But, still, we werse
able to have it. if we have a political will, we can do it. My point here is
the Election Commission should have the same powers like the Central
Election Commission. We should have elections, automatically, once the
tenure of five years is over. That is tl.are in the Constitution, But they are
not able to implement it. The States on some pretext or the other go to
court and the court interfere. | would like to suggest here that we must
think in terms of going in for further amendment to say that before the
tenure is over, six months before or three months before, we must fix the
schedule and conduct elections, come what may, the way we do for State
Assemblies and Parliament. There is no power to postpone elither Assembly
or Parliament elections, except through an extracrdinary procedure. If that
power is given, there may be a tendency, even at this lavel, to postpone
elections. This is one point.
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The second point is, it has been said that they must set up the
Finance Commission. Of course, all the State Governments have set up
Finance Commissions. But the recommendations of tha Finance Commission
are not binding on the State Governments. The recommendations come,
the State Government sits on them, they don't move further; as a result, the
desired davolution of funds doas not takes place.

Thirdly, powers must also be given to the panchayats to levy taxes,
to collect taxes, to raise their own reserves. This is also not happening
adequatety.

Fourthly, there is also a provision for District Planning Committee.
Madam, this is ancther irony. Many of the States have formed District
Planning Committees. But the District Planning Committees are presided
over by the Ministers. | don't know how the Ministers fit in this system.
When | was a Minister, | had called a meeting of the Panchayat Raj
Ministers of all the States, some Chief Ministers were also there. We tried
1o impress upon them and tell them that this was against the Constitution.
There is a local body. The local body creates a District Planning
Committee, and the Planning Committee has to be presided by the
districtory elected Chairman, what you call, Zila Parishad Chairman or Zila
Parishad Achyaksh. But the State Government appoints its own nominee --
not from the district, but from the place of their own choice - as presiding
officer tor the District Planning Committee. This is, again, against the spirit
of the Constitution. So, | suggest that we should also make it mandatory
that the District Planning Committee has necessarily to be presided over by
the Zila Parishad Adhyakash, not by the Minister. This arrangement --
which is in vogue in many States, | don't want to name the States -- is also
hurting the very concept of the local-self Government. This is another
important issue. Then, | come to elections. At some places there are direct
elections, while at some places there are indirect elections. And, the
Chairman is elected directly. He is not accountable to other people. The
other members are elected. They are sometimes blocking the activities of
the Chairman, including the Budget-related activites alsg. There is
confrontation. At many places there is standstill also. So, we have to think
about finding a way out. Now, having given this power to the State
Legistature, to have the system of their own choice, how do you try to
intervene and do somsthing? This is ancther important aspect, which has
to be considered by the House. And, then, we have to take certain
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remedial actions. You also have different types of systems. You have a zila
panchayat; you have a block panchayant; you have a village panchayat --
gram panchayat. Some States, like Andhra Pradesh, have a fancy system,
called, Zila Panchayat Territorial Committee Member (ZPTC) system and the
Mandal Panchayat Territorial Committee Member {MPTC) system. Earlier,
the system was that the ward member used to be elected directly. They
used to elect Sarpanch. The Sarpanches used to elect the Block President.
The Block Presidents used to elect the Zila Panchayat Chairman. And, they
used to be accountable to that party. But, now, you have direct elections;
and, then, in between the Territorial Committee Members. These Territorial
Committee Members have absolutely no power. They say, "You made us to
go to pecple. We fought elections directly. We have won elections. Now,
we have no work, no pay." Of course, the pay is not an issue. But the
question is, once you made somebody to be elected for the people, he
must have some power. If you give powers to them, the Chairman would
say, "| am directly elected by the peopla. | will decide the things. -Who are
these people?” The Block Presidents would say, “We are elected by the
entire block. We have powers. We must have more say." Then, the
panchayat people would say, "Who are these pecple to interfere? In my
area, | am the boss. | have to decide the things." So, there is a
contradiction.  But, unfortunately, Madam, we could nct come to a
consensus on this also. We had called a meeting here, in the premises of
Parliament, of all the pclitical parties. There was a move, But,
unfortunately, there was no consensus on that issue -- how to go about
with regard to Territorial Committes Members. | personally feel that the
Territorial Committee Members have no role to play, as far as the Zila
Panchayat system is concerned. Therg has to ba only a three-tier system --
Gram Panchayat, Block Panchayat nd District Panchayat. Then, there
should be a proper slection system -- either direct or indiract. There is a
need for a uniform system throughout the country. Going by the experience
of these ten years, we must go in for an amendment in this regard also.
But the moot question, today, is: How do you do this? The 'Panchayat
Raj' is a State subject. Unless you bring it to the Concurrent List, you
cannot have a lagislation. Madam, today, 15 States are ruled by the
Congress, 2 States are ruled by the Communist Party, 3 States are ruled by
the BJP, scme States are ruled by our allies, some States are ruled by our
other friends. There is a clear picture in front of us. Realising the political
shades, today the reality is, States want decentralization -- decentralization
from Delhi to Chennai, decentralization from Delhi to Hyderabad,
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decentralization from Delhi to Gandhi Nagar, decentralization from Delhi to
Bhopal. But, down the stream, the decentralization shouid be from capital
to the district, from district to the block, and from block to the village. Let
us go through Vidhan Sabha only. But the uitimate idea is that the Gram
Sabha shouid be empowsered. Today, the Gram Sabhas are being held at a
number of places. |, as a Minister, and my colleagues, as Ministers, took a
lot of interest, tried t¢ persuade, and pressurize for it. We told them, *If you
don't conduct elections, money would be stopped.” Madam, | want to
share my experiences with the people today, and | want my other
colleagues also to understand the consequences of it. When we moved in
the direction of stopping money for a particular State for not holding
elections, the general people started ‘asking me, Sir, who committed this sin.
| said, ‘your State Government.® They said, "For a sin committed by the
State Government, you are punishing the people. You are withholding the
money which is due for a particular State; 'A' State or 'B' State. And the
fault does not lie with the pecple; the fault lies with the administration. So,
administration is not affected, people are affected. Then | had to give a
second thought, and | had to release the money also. What is the remedy
through which you can enforce a State to hold elections? On some pretext
or the other, for some reason or the other, they are taking advantage of
various ‘oopholes, and then postponing elections. There is no guarantee
that in future also the elections will be held automatically. This is the first
part.

Second point is with regard to the money which you are sending.
How does mensey reach the targeted people? The entire purpose of our
rural development, our Panchayati Raj System, finally, is to see that the
disparity between rural and urban is removed, the rural people are
empowered, rural infrastructure is created, village roads, village drainage,
village school building, drinking water, sanitation facility, all these things are
provided. We are spending a lot of money. Today, the Budget of the Rural
Development Ministry is somewhere around Rs. 13,000 to Rs. 14,000 crores.
And the Urban Development Ministry is also pumping a huge amount of
money. The new system that has come now is that the local bodies are
not wiling to raise their own resources. Madam, if you go to the
countryside, you will find that the Panchayat people give a memorandum to
Block people, the Block people give a memorandum to Zilla Panchayat, the
Zilla Panchayat Chairman gives a memorandum tc the State Government,
and the State Government gives a memgorandum to the Central Government.
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And the result is that the Central Government has to send a memorandum
to -- | don't want to say it now. My own experience shows that the people
used to pay for these services earlier. We politicians of different shades
toid the people, "You don‘t worry, we will do everything. a¥ M WITEN
=, ¥ e i o N gam!” This is a new concept that has come;
which is affecting our system, which is not good for the people. Unless
pecple participate, you can't have development only through Government
machinery. How do people paricipate unless you take them into
confidence? People should know how much money is coming. That is
why, we suggested to them a transparent method of making it public. In
every village let there be a display board showing how much money is
coming from the Central Government, from the State Government, for what
purpose, what is the duration, etc. All these things should be there. And,
secondly, let there be a social audit through Gram Sabhas. Somebody
said, Sir, if there is a Sabha, then only there will be audit. If Sabha is not
held, then, where is the question of audit at al?" They sit together, and
then they write, then say that a Sabha is held and that such and such
decision has been taken. Even to conduct a Sabha also, the State
Governments should have a political will and determination. The officers, the
Primary Health Centre Doctors, the school Headmasters, the village health
worker, the Electrician, and the people who are there in Government
Service, are supposed to attend the Gram Sabhas and answer the
questions of the pecople. When a Housing programme 15 to be sanctioned,
the Gram Sabha is supposed to meet, and then decide as to who are the
peneficiaries. The list has to be verified and then finalized by the Gram
Sabha. Unless they are given power, how can it be done? if you don't hold
a Gram Sabha, what is the remedy? You can only insist on holding a Gram
Sabha. It is there in the Constitutional mandate. But, still it is not being
implemented by the fower levels of administration for a variety of reasons.
As | told you, in spite of the fact that the country is spread across different
spectrum of political affiliations, different parties are ruling, there is a degree
of difference. The awareness level that is there in Kerala, it is not there in
certain parts of North India. | agree. The awareness that is there in certain
parts of Andhra Pradesh, particularly, in the Women's Self-Help Group, the
Swa-Sahayata Group. g&dfl @E & =€t ¥ But the question is do you
leave it to the local people? Do you leave it at the mercy of the
administration or the bureaucracy which don't want t0 part with powers
they have. And then, there is alsc the tendency of the State Governments
holding these funds for some time. There is a reguest now that you routs
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this money through the State Government. We have no problem with that.
We don't want 10 make it a contentious issue now. But the question is,
what is the ultimate purpose. The ultimate purpose is that you want to fund
the local activities. For that what | suggest is that we must think in terms of
going in for another Constitutional amandment, The States need to be
taken into confidence. You need to have a meeting with all the State Chief
Ministers, and then this issue has to be debated. Otherwise, this debate
will go on for some more time, and the real picture today, after these many
yaars of experience, will continue for some more time. There is a State
control on Panchayati Raj Institutions.  If the Sarpanch is against me, | can
remove him. But in Kerala, through Kerala Panchayati Raj Act, they have
provided for an Ombudsman who is a retired Judge preferably, unless he
gives consent, the District Collector cannot supersede the Panchayat. But,
today, a number of States have a provision that the Collectors are having
power to supersede an elected panchayat. This is totally against the
Constitution. It is like article 356 which is very rarely used and, which was
again debated after S.R. Bormmai's case. it is not easy. Take the example
of Kerala and see that you create a wvastha like Ombudsman. This is one
important aspect that has to be kept in mind. Elections have to be regular.
Elections have to be simultaneous. And, then, funds have to finally reach
the local bodies and, thirdly, the power to decide should finally rest with the
Panchayat. What sort of planning | want to have for my village, it should be
decided by Panchayat through Gram Sabha. And the Gram Sabha should
become mandatory and all officials concerned should be made to attend the
meeting of the Gram Sabha; otherwise, disciplinary action has to be taken.
Madam, ! have been to Andaman and Nicobar Islands during my
Ministership. When | talked to them and teold them that | am coming on so
and so date, you must devolve powers and funds and you must give the
cheque to the Zila Panchayat on that day. | went there. There was a big
function. They gave it. But the officers were saying, “Sir, this much money
is being given directly to Zila Parishad. What will happen? Will they be able
to spend this money?® | said, "if two officers can spend it, 20 non-officials
will be able to spend it in a more effective manner, I something goes
wrong, there is an elected body that will take care of it. You don't worry
and you don't come in the way of these things.® But the guestion now is,
as | told you, the tendency on the part of the State, the tendency on the
part of the bureaucracy is that will the local body people be able to exercise
this much power? Wil the one-third women who are there or the
Scheduled Caste/Scheduted Tribe people be able to exercise this authority
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in a judicious manner? This question is being raised. | only say that the
system has led by itself and the system is improving. Let us have full
confidence in the local body system and devolve as much powers as
possible to the local bodies, if necessary, through a Constitutional
Amendment. The Constitutional Amendment is possible only i there is a
consensus throughout the country, if there is a consensus among all the
State Governments, if all political parties are really and sincerely committed
to decentralisation, only then it will happen. There is no meaning in having
a mud slinging that | have done this much, you have not done this. My
State Governmants have done to this extent, your State Governments have
not done this. We can have this endless debate but at the end of the day,
the truth will be that we are not able to reach the spirit of the 73™ and 74"
Constitutional Amendment. We are still debating on how to proceed further.
Will they be able to really anjoy these powers or not? This is what is being
discussed even now. As regards Scheduled areas, there is a problem.
Elections have not been held even in the State of Jharkhand, even today,
after so many yehrs of this amendment. There were some practical
problems, initially, for Orissa. For Jharkhand, we discussed with them also.
Then, this accountability factor and social audit by Gram Sabha has also to
be made mandatory. f you reaily move in the direction of studying all these,
you will really comse to certain conclusions, which are going to be very
useful for the healthy functioning of the Panchayati Raj System. { only
suggest through this House to the Government, Madam -- it is fine that we
are having introspection -- let us now come to certain conclusions, let us
have what you call a task force or a Chief Ministers' Committee, whatever it
is, for a short period, and then come to the conclusion as to how to move
further to make the spirit of 73" and 74™ amendment a reality. Going by the
experience, can we move faster? Because ten years, as | said in the
beginning, is a long time. This is the direction in which the Government has
to think and the Government has to take the initiative. Madam, the hon.
Prime Minister has assured during the Akhil Bhartiya Panchayat Adhyaksh
Sammelan that the Government, if necessary, will go in for a Constitutional
Amendment. The Leader of the Opposition was also present and was aiso
kind enough to express solidarity with the views of the Members of the
Sammelan and also the Government. And, both the major political parties
are in agreement with this. The other parties also which are ruling in
different parts of the country, are also in agreement with this. So, there is
no need for further delay in this matter, The only thing | want to stress
before | conclude is, as | told you, it is not a politically contentious issue. It
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is an issue wherain all of us are accountable. Today, if the Panchayati Raj is
not up to our expectation, the responsibility kes with all of us, of all grades
of politicians and both State Legistatures as well as Parliament. Involverment
of the people in this is very much essential. Madam, during my chilghood,
my grandfather used to call the vilage assembly before the onset of
monsoon.  Then, everybody used to assemble there, and he used to tell
them, “anft wifrer o areh &, TofaT &7 w9 Ot &1 Brasy adE s 9w $v
t drad B e e ¥ o Ovew e @Y A e & o ditey i ¥,
R YA &, Sue) e T &, feow e ¥ gad fav e ot fraew
T FXS A da F ¥\ B T = e § WeR T g v O B o oY
WHN ¥ T8 & 78 wg o 79 F, I e 79 01 We will do everything.
You do not have to do anything. Today, the people in the viilages are
waiting for the Swrpanch and the MLA to come even to remove a stone
which is there in front of their house. araFe A fafy a7 ¢ & fF T
frem & fo R wrdw ww e, Raar darge anomt w9 amem? AT SRET §eOY
wva ¥ 7E ugfe & 98¢ What you call *populistic competition between
political parties'. SH# awE ¥ e Rufy a+ft| gafeg # e € B g ol &)
Fcd e & fe wfem g &3 WfEe) s A @t Al @ efeel sue
for IR tF oA &R A fF um @ deae ol TRy geet W R &
g am W deae FA ufty & T & o w®W o oafee R FEH
R w1 s w9 1 o wm damma woetear ofew | o § gae
Aterer Jiifde T F AT F W T F after & TRy g sifred 7 A
o {ESH B ARyl Officers are there only to give information to
implement what has been decided by the Gram Sabha, what has been
decided by the Panchayat Raj institutions. They should not have arbitrary
powers. You have a parallel system in urban area; you have a HUDA; you
have a development authority, and those people have more powers than the
glected Mayor. They have more powers than elected Municipal Chairman.
They have more powers than elected local hody, This is a paradox in our
system, and it has to be done away with. Anybody in the district, or,
anybody in the municipal town has to be a subservient to the main body
which is elected by the people. This is what | am trying to stress. The
district ptanning committee must have some committees and they can have
the authority delegated to various laces of administration. But there should
not be a super body over and above the Panchayat, over and above the
municipality, over and above the corporation. This is exactly what is
happening today. That is what our experience says. If the Mayor is not to
my liking, or, he does not belong to my party, | see to it that the officer
who is there plays havoc with the local body, and then he plays whatever
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tricks that are required and caters to the needs of the political bosses. This
again is against the spirit of the Constitution, the spirit of democracy. That
is why | say that this parallel body should be put to an end. There are
State Govermments which are speaking about local self-governance which
are taking credit, and then, at the same time, creating paralel bodies, village
development committees in certain States, Gram Swaraj in certain States,
My point is, the real swaraf is through Panchayat. Why do you create
another Swaraj? Give powers to Panchayat, and make improvements within
the Panchayat Raj only. If you want to have a village development
committee, there is nothing wrong in it. Some people want to involve ex-
servicemen, some people want to involve retired bureaucrats, officers, well-
meaning people, some pecple want to give donations, etc. This is the
argument they have given. | conducted a Panchayat Raj Sammelan. | told
them, “have all these committees, village development committee created by
the Panchayat. Give that power to Panchayat to select the village
development committee. They will be able to do it. They are daing it in an
_effective manner. There will be some problems. There are problems in our
parliamentary system also. There are problems in legisiature also. It does
not mean that you do away with Parliament or the State Legislature, and ail
that. Let us try to understand by the 10 years' experience, and let us try to
address all these problems ‘one by one.” So, for that, what | suggest is that
the Government of India should set up a task force of the Chief Ministers,
or, first have a Chief Ministers’ conference. Take the political will of all the
people, move in the direction of drafting a constitutional amendment and
then take the consent of the States because it is a matter which pertains to
the States, and, after all, finally, the States also need to have an important
role in this entire system. But, our Constitutional framers originally thought,
Madam, about the Central Government, State Governments and local setf-
govarnance. The local self-governance has a place in our Constitution, in
our parliamentary democracy. It is not that out of charity we are giving
them anything or creating anything new. But we have travelled a long way.
We have woken up to the reality in the year 1992, We have gone for 73"
and 74" amendments. We are having results of 73" and 74" amendments.
The results are positive but these need t0 be accelerated, and let us learn
by the experience and then . move forward, if necessary, by not only creating
a political consensus, but there is- also a need for a change of mindset.

We should devolve more powers, functions and
functionaries to the local bodies, and if this debate of today, which is taking
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place in both Houses of Parliament, is able to come to certain conclusions,
and then, all of us to a resolve, there was a suggestion for a Joint Session
of Parliament also. | have no objection to agreeing with the suggestion if it
is really going to come to certain meaningful conclusions. But the purpose
of the entire effort should be to see that these lacunae are removed, to see
that these grey areas are addressed, to see that the real swaraj, real local
self-government is achieved for which, | feal personally, the only way is
going for another Coenstitutiona! Amendment. With this intervention, Madam,
| only hope that the Government will go by the spirit of the discussion
today. The purpose for which they brought this discussion before the House
has to be understood in a proper perspective. The Government also,
without further toss of time, should movs in the direction of further
decentralization. Thank you very much.

THE DEPUTY CHAIRMAN : That was a very good speach; the spirit
of the 73™ and 74" Amendments was brought to this House, the direct,
straight-line system. Many a times, | have seen that the money, which the
Members of Parliament have for area developrment, the fund which goes to
the State, is used for some other purpose, and not for the purpose for
which it is being sent. So, thess are the problems.

SHRI M, VENKAIAH NAIDU : Madam, | have the figures with ma. |
don't want to enter into a political debate again, #f7 *#t ®T # favar =
sgae e, feaem fwr ot wE fen, fpoem orw fean, sPR 9w WY o #EwT
A BT g9 9g 7 gl

THE DEPUTY CHAIRMAN : it should be in the spirit of cooperation
to bring a change. Shri Ravula Chandra Sekar Reddy.

SHRI RAVULA CHANDRA SEKAR REDDY {Andhra Pradesh) : Thank
you, Madam. While congratulating the hon. Minister for bringing the motion
on the Panchayati Raj system, | fully agree with the views expressed by
hon. Shri Venkaiah Naidu, who happens to be from my State, Andhra
Pradssh. | have served as the Sarpanch of a village. | have some experience
in the Gram Panchayat system. | came from Panchayat to the Parliament. In
between, | served the Assembly, toco. In Andhra Pradesh, as stated by Shri
Venkaiah Naidu, we have a typical three-tier system with five functionaries.
Each of them is fighting with the others for his rights and powers. He has
said, 'no work, no pay'. But, as a matter of fact, all the five people are
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getting full salary by way of TA and other things. That is, 'no work, full pay'!
So, we wanted a change in the Constitution itself. There was a consensus
in the Assembly; | was present in the Assembly. There was a unanimous
resolution, which was sent to Dethi. But for some strange reason, it was
stopped. The then Panchayat Raj Minister, late Madhava Reddy, tried his
level best to push the amendment at the Central level. But, in spite of his
best efforts and that of the Chief Minister of Andhra Pradesh, we wera not
successful in getting the amendment passed. It is with our own expeérience
that we say that in a three-tier system with five functionaries, it is practically
very difficult for the people to have administration in their control and to
serve the people in a better manner. Madam, these five functionaries, as a
matter of fact, the Mandal Parishad Territorial Constituency members, are
there in the Mandal Parishad. But the Sarpanchs have no voting rights in
the Mandal Parishad, whereas, the Zila Parishad members are members in
the Mandal Parishad without any voting rights. Thus, there is overlapping of
the system, which we have inherited from the previous Government.
Madam, during 1994, the amendments took pilace and elections were held
during our regime. Andhra Pradesh is one State where elections are
conducted on regular basis. Prior t0 1994, elections were not conducted on
reqular basis. By virtue of 73 Amendment, elections are being held
regularly. But overlapping of system is coming in the way of serving the
pecple in a better manner. | would like to request the Minister to look into
the States' role. They are doing a postman-like job. For instance, there is
a programme called 'Swajaldhara'. It is a very good programme. But what
happened to the programme even when the Gram Panchayats collected and
deposited money? | have figures with me. About Rs.120 crores were
deposited by the people from the grass-root level. Without taking the State
into confidence, applications were invited. Many Gram Panchayats came
forward and contributed monay. But all wert in vain. Now, we are not in a
position to sanction all the schemes. So, here | would like to stress that
State Governments shou'd be taken into confidence. They have been made
mute spectators. The Gram Panchayats in Andhra Pradesh are being
strengthened by way of Janmabhoomi Programme., It is a unique
programme wherein a meeting of Gram Sabha is held in every six months.
It is presided over by the Sarpanch and all the members are bound to
attend the meeting. Otherwise, a notice is issued.

SHRI NANDI YELLAIAH (Andhra Pradesh) : In what sense, it is
Janmabhoomi?
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SHRI RAVULA CHANDRA SEKAR REDDY: You have not
understood ‘Janmabhoomi'. lts concept is 'motherland’. Under- this
programme, a person serves his native village where he has taken birth and
contributes for the development of the villaga. R is a very good concept
launched by the then President. The presiding officer in the Gram Sabbha is
the Sarpanch under this Janmabhoomi Programme, Here, they select all
the beneficiaries. The system is working very well in Andhra Pradesh. |
request the hon, Minister, while replying to the debate, at least, to keep it in
mind that the States should play a greater role in strangthening the local
bodies. It is not a healthy practice to control such programmes from Delhi
directly. Ig it practicable to select a road in a remote village there from
Delhi? While appreciating the efforts of the Government of India in
strengthening the local bodies, we should also keep in mind that State
Governments are also elected by the people. They serve the people and
are answerable to the people. Under the Janmabhoomi Programme, all the
officers, right from the Divisional level, participate in the meeting in which all
the grievances of the people are addressed. They receive representations
and take on-the-spot decisions. By way of these Gram Sabhas, the State
Governments have made five functional committees wherein powers are
given fo the Gram Panchayats. These functional committees can collect the
taxes on their own. They can have their own programmes for the all-round
development of the village. The programmes, which are to be taken up in
future, are also entrusted to the Gram Panchayats and to the Gram Sabhas.
Every decision taken in the Gram Sabha is intimated to the Mandal Parishad
and from there it is intimated to the Zila Parishad. The Government will
come in to suppeort the programme launched by the Gram Sabha. By virtue
of these functional committees, the Gram Panchayats are being
strengthened. This three-tier system and five functionaries are coming in
the way of serving the people. Once again, | repeat that this system should
be removed. For this, we need a Constitution Amendment. Why are the
States being kept out of this purview when the State Governments, with the
help of all the political parties in the Assembly after a debate, passed a
unanimous resolution? But it is thrown into the dustbin. | would like to
stress upon the Minister to see that it is restored and it is addressed in a
proper way. Constitutional amendmaent is mandatory. You have to have a
constitutional amendment, otherwise, the State is not empowered to amend
the Constitution and we cannot take away the powers of the Panchayats
and Mandal Parishad and Zilla Parishad, The only remady is t0 go in for
ancther constitutional amendment and the State should be empowered, the
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people should be empowered to have their own system on the basis of their
experiences. They should be able to make changes. That powsr should be
vested with the State Government. Another aspect is sanitary programme.
It has been launched in a very big way in Andhra Pradesh wherein all the
Gram Sabhas, alt the Gram Panchayat members and people who are
representing at the Mandal and Zila Parishad level, are expected to
parficipate in these programmes and see that every household is given
some money by way of rice, or, money t¢ have a sanitary programme in
their locality. And, the other aspect is, as | stated earlier, the Pradhan
Mantri Gram Sadak Yojana is very good programme. But, to our utter
surprise, this year, the Government of India have stated that since Andhra
Pradesh has got good roads, they would reduce the allocation from Rs.190
to Rs.80 crores. Andhra Pradesh Government has borrowed money from
NABARD and other financial institutions. You are penalising a Government
which is performing better. [s it the way to strengthen the local bodies? Is
it the way to strengthen the Siate Governments? It is something very
strange. The Government of Andhra Pradesh borrowed money from various
financial institutions.  Stili, there are about 13000 habitations, which live
without any connectivity. | request the hon. Minister to strengthen the local
bodies. This road connectivity is a very good programme and | compliment
the Minister for Road Transport and Highways. He has done excellent work
in constructing roads. Madam, under the PMGSY, States’ views are not
taken into consideration. Their views are not even heard. While reducing
the allocation, the justification given by the Minister is something surprising
to the State Government and my Chief Minister has written a number of
letters to see that funds are restored. The Government at the State level
has given money to the Gram Panchayats. And, Gram Panchayats have a
specific programme for this year also. Now, they are deprived of their
legitimate right of having good road connectivity to Mandal headquarters
and district headquarters. This should be taken care of. During the ten
yoars' expariance in municipalities, we have also direct elections to the
municipal corporations. Even in the Hyderabad and Secunderabad, twin
cities, we have corporations directly elected by the people. And, we have
five other corporations wherein alii the Mayors are directly elected and they
are given lot of powers by virtue of this constitutional amendment. The
Urban Development Ministry should look into the aspect of strengthening the
Councils and Corporations financially. | request them to see that some
special programme is also launched for them. In the State of Andhra
Pradesh, we have the State Election Commission; we have the State
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Finance Cormmission. The State Finance Commission is functioning regularly
and all the recommendations made by it are accepted by the State
Government. They are giving money to them so as to help the local bodies.
Here, once again. | repeat that while strengthening the local bodies, views
of the State should be heard properly and these should be considered.
And, apart from this, Madam, in urban areas, we have a very good
programme called e-seva where all the people can use the facilities through
a single window system. In the municipal corporations, Government of
Andhra Pradesh has introduced several reforms in the past five years in
urban sector management with the objective of providing smart civic
administration, that is, simple, moral, accountable, responsive and
transparent administration at the municipal council and municipal corporation
level. We have about 117 municipalities wherein elactions are being held
regularly for alt the municipal councils and corporations. In the event of any
vacancy, election is conducted immediately without any loss of time and
without depriving the people of their representative. Madam, we have a
citizens' charter which is being implemented. Every citizen has a role to
play in sanitation programme, in literacy programme, in health campaigns
with the help of Gram Sabhas, Gram Panchayats and Municipal Councils.
Here also, the State Government faced with the paucity of funds, is lcoking
to the Centre. The Gavernment of India while launching the programmes
should consult the State Government where the programme is launched, to
seo if the programme is suitable to that locality or not. That should be
taken care of. Otherwise there may be programmes, which are not
acceptable to the people or unwanted in that particular area. So, this
should be kept in mind while replying to the debate and the State
Governments should be consulted every time when a new programme is
launched.

Another important aspect of Panchayati Raj system is the
reservation. Some people claim that by virtue of the 73° Amendment,
women are given reservation, whereas, way back in 1987, Late N.T.Rama
Rao gave reservation to the women in local bodies during 1987 election
itself. It is not a new thing for us. [t is not by virtue of the 73
Amendment. During 1987 itself, we have given reservation to the women, at
Panchayat level, at municipal council and municipal corporation level.

| have seen in newspapers reports that elections have been
conducted in a State without giving any reservation to SCs, STs and
women., No reservation is made and the slections are conducted.
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THE DEPUTY CHAIRMAN: Even now, very recently, it happened.

SHR!I RAVULA CHANDRA SEKAR REDDY: Madam, no reservation
i5 made either for SCs or STs or women.

Mt waTe B oo B Y Y o' Redye F fae s T8 &)
...(TAH). ..

SHRI RAVULLA CHANDRA SEKAR REDDY: Madam, it is by virtue of
a court order,

THE DEPUTY CHAIRMAN: How can a court give order? It is a
Constitutional Amendment.

SHRI RAVULA CHANDRA SEKAR REDDY: Madam, but election are
conducted without any reservation.

SHRI N. JOTHI (Tamil Nadu) : Madam, we are following it perfactly
in Tamil Nadu. We are doing it for women, SCs and STs.

SHRI RAVULA CHANDRA SEKAR REDDY: Not only in Tamil Nadu,
in Andhra Pradesh also, we are in the forefront in giving the reservation.

SHRI M, VENKAIAH NAIDU: In hoth States.
SHR! RAVULA CHANDRA SEKAR REDDY: Yes, Sir. Thank you.
SHRI N. JOTHI: 'Naidu’ bslongs to both States.

SHRI RAVULA CHANDRA SEKAR REODY: Madam, | would like to
say that functional committees in Andhra Pradesh have proved successfut. |
would request the Government to see if it is possible to implement the
concept of functional committees in other parts of the country. Some of
these functional committees are: functional committee for natural resources
managament, functional committee for human rescurce management,
functional committee for employment generation, functional commitiee for
finance and planning, functional committee for works and infrastructure
davelopment. All these committees are headed by the Sarpanch of a village
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and the Gram Sabha will decide all the future course of action in that
particular village with the active support of the State Government by way of
getting funds from them.

With these words, |, once again, request the Minister 1o see that
the State Government is heard and the 3 tier system with 5 functionaries
should be scrapped, if necessary, once again, they should go for
amendment of the Constitution. With these words, | conclude. Thank you.

SHRI PRASANTA CHATTERJEE {(West Bengal): Thank you, Madam,
Deputy Chairperson, we are in the midst of a discussion on a very important
subject. At the very outset, it would have been better if the Minister could
place the report after discussing with the different State Governments and
the economic experts in the line.

Venkaiah Naiduji has spoken about Mahatma Gandhi. It reminds
me of Madam Annie Besant who actually made the Home Rule Movement.
The basic idea and concept was to activise the local bodies with people’s
participation, with people’'s wishes. We also know, as students of history,
how Rashtra Guru Surendera Nath Banerjee, demanded more powers to the
local bodies during the British days. He spent his life starting the movement
there. | would like to give a quotation from Rabindranath Tagore when he
was accorded the civic reception, Dr. B.C. Roy was the Chief Minister at
that tima. The major concept he placed there was “Food in everybody's
house, peace in everybody's mind, strength in health and even no
communal tension in the minds of the people®. That is what he wanted from
the local-self Government. He placed that idea in the year 1933. Now,
decentralization is really a modern concept of democracy. But, only talking
about democracy will not do because the involvement of the people and
their awareness are necessary. Actually, who controls the power particularly
in the local bodies -- the black-marketeers, the land-lords or the common
people, the landless peasantry or the overwhelming sections of the people?
That is the most important issue in the social life, particularly in the urban
fife.

[THE VICE-CHAIRMAN (DR. A.K.PATEL) in the Chair)
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3.00 p.m.

The UNDP, in its very recent report, have characterized the
decentralization as faster response to local needs, more accountability and
transparency, improved delivery of basic services, better information flows,
more sustainable projects, stronger means for resolving conflicts, increased
energy and motivation among local stake-holders and expanded
opportunities for political representations. The UNDP described the
decentralization in such a way. In the same report of the UNDP, they have
described the achievements of Kerala in such a way. "The Kerala people's
campaign started in the year 1996, sparked off by the Government's
decision to devolve 35-40 per cent of the State Plan Funds to village and
municipa! bodies. In its first two years, the campaign led to the construction
of 98,494 houses, 2,40,307 sanitary latrines, 17,488 public taps and 50,162
wells -- all far more than in previous years®.

The campaign mobilized local wvolunteers, through a paper
advertisement, notably from the Kerala Sastra Sahitya Parishad and retired
experts t0 assist with technical and financial appraisals of the projects
including engineers, doctors and professors. We have our experience. The
present experience is not like that in Kerala. Again, in theé same UNDP
Report, they have described West Bengal like this. "In the State of West
Bengal, India, where the local authorities (Panchayats) were empowered long
before the national Government required, to create and empower them,
poverty declined sharply in 1980s. Under Operation Barga, the Panchayats
helped improve agricultural technology and reform land tenancy. They also
heiped register 1.4 miilion share croppers®”. They have described it in such
a way.

They have also complimented very recently the role, particularly in
primary education, in education, literacy movement, the role of Madhya
Pradesh and Rajasthan's, success in increasing literacy in recent times. |
want to emphasize, what Rabindranath Nath Tagore and Annie Beasant had
emphasized, about the role of the local bodies and the role of the local
Government.  Another Report of Sarkaria Commission, regarding
decentralisation is also there. But, nothing has happened. if you lock at
the Planning Commission’'s Report published recently, you will find that they
have observed that the Gram Sabhas in most of the States have been
entrusted with ceremonial functions only. Then, in ancther report, at page
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No.44, the Commission, while describing the West Bengal experience ---
we have experience of 20-25 years -- says, and | quote, "What may have
set apart West Bengal is the different direction of public policy that it has
followed since the seventies. The policy of increasing the access of the
rural poor to assets -- which | mentioned earlier -- that is agricultural land,
through a programme of asset redistribution (land reforms) may have helped
spread income earning opportunities more evenly and contributed to a major
decline in rural poverty in this period without having a noticeable impact on
the growth rate of the economy.” This is what they have described, and
you know what is our experience. As a student of history, | have seen
there were Zila Parishads without elections. A Zamindar or a landiord was
the Chairman and after Zamindar's death his son became the Chairman.
That was the picture at one point of time. So, in the rural areas, land is a
very important factor. And, that is why, at the very initial stage, in West
Bengal -- it has been pointed out here and | have read it just now -- the
panchayats were involved with land reform actiities, and, in the process of
identification and acquisition of the surplus and benami lands, we have been
very successful. In 1978, after a gap of 18 years, elections were held in the
local bodies in West Bengal. Regular elections for the last 25 years in the
local bodies are being held. And, who were the persons elected? Were
ihey Zamindars? Were they marketeers? A recently published report by
- Lietem about a sample survey conducted after 1978 election, pointed out
that 75 per cent of the elected people owned less than 2 acres of land. |
myself spent 35 years in a local body. A recent sample survey in Burdwan
and Jalpaiguri districts reveals that 90.5 to 96 per cent of those elected
come from marginal and poor landless peasants. Only decentralisation will
not suffice; but this will also have to be taken into account. | would like to
point out here that in urban Calcutta -- | was Mayor in 1980 -- there was a
Municipal Accounts Committee and its Chairman was from the opposition,
and the Members were elected on the basis of proportional representation.
it was very difficult to supersede any elected body as per the Act of 1980.
But in 1972, we were divided. | was member of the corporation; anyway,
that is a different issue. So, that was the local self-Government. In the 73"
Constitution Amendment Act, one-third of the seats and one-third of the
posts of chairpersons have been reserved for women. [n fact, in West
Bengal, it is higher, because women elected from the General Category
have been working as chairpersons, from long before this present
Amendment Act came in. In 1990, West Bengal introduced the concept of
Gram Sansad, which met twice in a year. The quorum required for a
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meeting is 10 per cent. According to a recent survey by "Ghatak and
Ghatak®, the institution of Gram Sabha in the State of West Bengal has
been working very well. We have heard about the Bengal Faming. | have
seen in my life how during the time of natural calamity the rural people
migrated to urban areas in search of jobs. | have also seen another picture
in my life how even during the time of disasters and natural calamities like
floods, droughts, stc., people stayed in rural areas. The nexus between
urban and rural development is very important issue in the health of the
economic life of a country. That is why Prof. Amartya Sen stated very
recently that the avaitability of foodgrains to the poor do not depend on the
stock of foodgrains at a particular time. We know it from cur experience.
Sc, how our political will will play to run these local bodies and focal seif-
governments. Rabindra Nath Tagore and  Mahatma Gandhi told us
something. But, what is our present day experience?

As per the NSS data, the per-capita calorie intake in rural West
Bengal increased from 2027 in 1987-88 t0 2211 in 1993-94, whereas the all-
india intake category had declined from 2221 to 2183 in the same period.
These are the figures which are coming.

As far as rural poverty is concerned, the Planning Commission has
reported at Point No.27. West Bengal registered a steep decline in both the
rural and urban poverty. It is a remarkable thing. | quote, "Both West Bengal
and Kerala have recorded significant decline in rural poverty ratio over the
last three decades.” it happened not due to any magic. It happened due to
political will, the political role that it played.

Even Lietem has published a survey report on rural poverty in major
Indian States between 1974 to 1997. The decline in rural poverty in
percentage point was as under: In West Bengal, it was 36.3; and in Kerala,
it was 13 per cent. This is another figure which is available,

Sir, West Bengal acquired 1.37 million acres of land, which is about
18 per cent of total land acquired in India. This 1.37 million acres of land
has been distributed to among 2.5 million landless and marginal cultivator
househaolds., T\hat is why even during the days of calamities, the rural pegple
do not migrate to urban areas. That is the point to be noted. This is an
issue of economics. Out of those 2.5 million households in West Bengal, the
Scheduled Castes and Scheduled Tribes families are 1.4 million.
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Now, | would like to mention about ancther letter here. Even about
the MPLAD funds, my party has a different cutlook. We talk about more
powers to the local bodies. That is a different issue. Even the then Chief
Minister, Shri Jyoti Basu, in 1993, wrote a letter to the Prime Minister on the
74" Amendment Act regarding representation with voting rights in municipal
bodies for M.P. and M.L.A. | quote, "This provision undermines the very
basis of local seif-government. However, the M.Ps. and M.L.As. may
certainly be involved in local self-government in a manner which may be left
to the State Governments to decide.” That letter was in the year 1993. We
have our problems. Big members, even in Weast Bengal, had to be trained
to address the problems. So far as the accountancy is concerned, they had
to be trained on how to use the IT and computers in panchayats, and on
how the CAG can be involved in the accounting process on an experimental
basis. This is the point. We do have problems and we are working on them.

When | was a Mayor, | raised a demand, why couldn't iocal bodies
get municipal taxes from the Central Government properties? in the year
1608, | received a letter from an official in response to a letter to the then
Prime Minister for framing a suitable legislation under article 285 of the
Constitution, empowering local bodies to levy taxes on properties of the
Central Government. It said, I have to inform you that this Ministry is taking
action. The matter is under active consideration with us.” | received that
letter. ...finterruptions)...| have 25 years of experience, you see. | am
concluding in a few minutes,

I met the Minister also. Many letters were written but no reply had
been received. But we talk about giving more powers to the local bodies
and more powers to the local self-governments, There are difficulties even
for the very important scheme, namely the PMRY. With regard to bank
loans, banks are not giving sufficient lpans.

Then, about the Cenirally-sponsored schemes under the 'State List'
funds are to be provided. These are all very important programmes to be
looked intc by the Government.

i would like to request the Government and the concerned Ministry
that after today's discussion, the matter should again be discussed with
different State Governments, the real experts in the field, who love to
decentralise powers for the local bodies. Who controls the local bodies?
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That is a very important aspect. Again, it would be better if that can be
discussed here. Only then some fruitful results would come. With these
words, | conclude my speech. Thank you.

SHRI ARJUN SINGH (Madhya Pradesh): Mr. Vice-Chairman, Sir, |
am grateful to you for giving me an opportunity to speak on this subject
which, in my view, goes to the heart of governance, because governance as
it rnust be understood, should deal with the vast majority of the country's
population. That vast majority, we all know, resides in our villages. When
Gandhiji gave us the idea that he would like every vilage t¢ become a
republic, it was very clear that he did not want a republic of the people
situated thousands and thousands of miles away from their habitat at a
place where their sentiments and their voices could not be echoed. This
was the broad background of his concept. The Panchayat system, Sir, is
as old as our history, First, it was family Panchayats, and then it became
village Panchayats and then community Panchayats. It has gone through so
many phases. But the idea of Panchayats where some people are gathered
to take a decision in the larger interest of other people is a concept which
is unique for our country and which now forms the basis of Panchayati Raj
in this country. | must, when | am referring to this, seek your permission to
pay my high tributes to modern mind, a person who held the reigns of
office in this country as the Prime Minister for five years, who had no
experience of administration, who had not been schooled in any area of
governance, by mere observation and absorption from what he saw around
him, that these Amendments to the Constitution flowed, and that person
was Shri Rajiv Gandhi. It is not a matter of our saying that. The fact is, as
the history of the latest development in this area shows, that perhaps but
for his initiative we would stilt be wandering, trying to put something in
place, getting it dispersed, seeing it disturbed and then do not know where
to go. We must realise, Sir, that the colonial system under which India was
for nearly two centuries, considered this Fanchayat system as its first
enemy. Therefore, the mindset of the colonial period, which has spilled over
to this period, either through the rulers or through people who are in the
bureaucracy, and also those public leaders whose mindset is the same in,
they have never entertained the idea of strengthening the Panchayati Raj.
So, gradually the Panchayats went into the shadow of village areas, where
the functioning of the Panchayat was limited to settling disputes within the
community and sometimes within people who were quarrelling over petty
matters. Rajivji drew the attention of the country to the fact and the phrase
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he used was that every rupee that goes for development in this country
only 15 paise of that amount reached the villages. He did not elaborate for
very obvious reasons. But the fact remains that is the situation where the
Panchayat Raj system obtained at that point of time.

FiY 3w arfter sEvT sureT & g WAt (R W firg ) @ sto e
I g -, qE FE o el

»ft 1w Ao (TrRer) ¢ g wE Sy ¥

sft s fae : rew St 71 R W &1 TE o ot e &1 A e
%7 % TAFERT O TikT As a Prime Minister he was saying that. People
criticised him that 'how are yolu saying that?' But, he saw it happening.
And, therefore, he said it and brought us face to face with realities. | do
not want to go into the various stages where laws were passed. But the
fact is that the Constitution (Amendment) Bill, which was the ultimate effort
to empower the Panchayats, was, in the beginning, defeated in Parliament.
I am not attributing any motive to any one. | think, it was not fairly
comprehended that what is required is the change of that mind set, | must
say, with due apologies to everyone, even today that mind set has to be
further changed. The time has come, when every section of public opinion
and every political party, has now endorsed the Panchayat Raj, it is time
that an effort is made 1o bring about a total consensus, at least, on how the
Panchayat Raj Act should be further implemented in this country. For that,
I am sure, the Government realises that they have to take the first initiative.
| think, Panchayat Raj Commission, consisting of all the political parties and
some experts, should be set up and it should come forward within a year or
two with the salient features of the Panchayat Raj which needs legal and
other kinds of protection. Once that happens, we will not deviate from the
path in which we have been deviating now and then.

The second point which | want say is, any one of us who lived and
worked in a village cannot, but have observed the kind of interests that
clash in a village community. On the one hand, you have the landed gentry
and on the other you have the landless labour and in between there are
scores of other interests which are vying and struggling to get recognition.
| think this is something which we must also approach in a way to provide a
consensus, First, decide and come to grips with what is there. If | say
something, don't believe it. But, at least, if all ten people together say
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something, which the country can believe, is it not worth trying? There are
a lot of things on which, perhaps, there will not be consensus in this
country on the political, or, economic sphere. But, | think, this is an area
where all those who want to strengthen the basic roots of the Indian
democracy cannot differ and the time has come for all of us to sit together
and bring about that consensus. | am sure that this occasion will be a
starting point for that kind of an effort. And, | must say with all humility that
whereas many States have done a lot of work before and | am not trying to
appropriate what they have done and the credit they have earned but the
fact remains when this effort is to be modellsd and streamlined to sub-serve
the modern nation through its administrative and through its other avenues,
Rajivii's name will never be forgotten. The hon. Prime Minister was sitting
here in the morning when this Resolution was taken up. Madam, through
the hon. Rural Development Minister, | would like to convey a request to
him that it would be in the fitness of things that he takes the initiative to
bring about consensus on & matter which is directly concemed with the
people of this country who live in villages. And the fact that Raijivji initiated
this effort, | am sure, it will bring about, in the young people of this country,
a kind of enthusiasm and erergy, which wil be required to implement
whatever consensus is reach ! M that happens, | think, the effort of
evaryone, who owes allegiance 1o this concept, would be recognised.

With these words, | support this motion, which has been brought
forward today.

it wEww fird ;. ameein Suwen wElew, Yy uwqE fear T R
for o w1 v w9 mNt & R EfRme & A7 9 AR weT o-%, WY wremrel) St
¥ w9 F gamet oY TRufeeEl @ G4 & & st ) afy o fEar =,
T W R a0 fER UET I o1 o AgEv A R &, ud fae & age e

gl

TR, O o &, 9 W uw 8, 2 ot % durmw @ @ Feew Bt
t, ST AR T B R § A 7w Jaw g §, ot gy & &) oo gEr
T Ad ARph 3 wnjfte |re-faw 7t gl @ e wvet € siw gafen
I e WA X 7 qAw ¥ a7 FEr of B AR wgw ghear § - WRRT £,
s €, Aama € o afe ofk wafie ot v sl aeows #1 3 ARy
gheat s et T & I e F gy @ wey Prtr oo 1 5
gheat ® freey 99 999 9! ‘19’ FE T MR T A T # iy wmEvET @1
wv frar mar| & # 39 'Wa | oIt e ¥ W, REer gw vl =Y ow
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AFd & - ifea €9 gure SymaTg off - SET * body, soul, mind, intelligence -
77 gfeal ® ¥ TR g S9ET UET a9 fhar 3R 3w vere gee e R
ad & fafder &t & wa d v a St #t argfee wu A, 9d @y ot gy
UF 0§ IS TR A E T WIS THET DN, WA BN - B9
# vt v wET ) A # aw e R 9w RERa 2 59 o w o o oiR
far| gfae I T fF =y o 7 AFER, Gwe # MY F dw aEaey )
TEAT FIAT IuGE B | T B 39F 09 god Aeren Wl Sft ¥ 1909 # e wea
g "o Uy A ey toma ¥ g | FE o1, U & 6@ ¥ wer o ¥ vew
T STAPNR B IHE U AU R argwy &), anaramar &, @Ry 8 - 3w
TR FEPY MG BT HRHTHI T Bt whimar § ITMA 75d A7 far ani

ey, wRuE ® N R aE 59 T @ FE T 3w 40 ¥ OF
g R omm B o o durgat F@t '/t e & fET R 9w
WATHA FT FEFA F WY F FE FA F W T F e 0 vimat o sfter
Hod ¥ U Few Jow It dfe Araar, R geR @ woan, e wew @ Aae
wfum & Araw § = A Y, a7 wraifaa T8 8 99 Iwe) AreR a ¥ faw
Fo Fafent ft o T - goTa vy AEw A @A N, qoE Awor A FFD T
IR @ 39 faer & IR R AfFT 98 owd w9 aRor A SY wtan] ) R
worg Z7aT 7 i sfe orf T fie St A oft e 6 734 ol 749 i & wrgm @
faFfa aawnr wardt &Y @, IHF WA T FA A T T /UK I B
frm # v AEqet wew Forr) v I &7 R T B 73ar Feies s wRa
gV, R & e a7 sfard fem o R dammet @1 e ool o o F g @
afer o frafim w0 & 811 §89, 733 WouA & Siorld eeuifoe amR W
srpfaa onfa, saonfa & fag die @1 smeor @ @Ry ke, ARt & fao
FH N TH 33 FIEL FR B | AR gRF @9 a4 ¥ 9w B o eiw I
frates amam wiea #¥ 1 57 uig gt w e v & AR fagr m & | 55 amaw
W U RSP weu @ oW e @ dea ¥, 59w WieR IR § § WmE 8
|HY | 9 I/ B AT ¥ IGHT I8 733 WUT UK FW W ¥ AewER, 1992 F
g Hegw o ok % gva gF wa gfiREw @ v 5 oo § 5w e
FA & MR FE F R w30 Rdfya geen & ol i w® ai ' v W
frfaa 31 am TR gfe 9§ ot gvmafe gt &, 2 gfieal ¥ arefnix 8t
7% v o7 waeen @ ¥ &) & T woar € B G e A ey %
TR B TG e & fh aw ot & v w9 uF oE wed € 5 o o durmd
| f o wfeon fratfaa afafify & fred <9 o wfeand fatfia ofafafr &
faeg & aed g5 yfafrieg smar ¥ 37 Ta = T ¢ v ot ¥ ¥ g9 RN
At § ¥ AR g T R 9EF TR T ot B ol wegew, e
& var gew & Rread g9 aRer @1 frura o 8 arn @) s @R @@
To art wdl Wil § 5 I9S wRw wE T8 gan # o s (amae). .

LT
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TO VT IR aed W (REw) & o) gfoa &% 6 aei & g #
Y e ¥ IR R YA O &1 IFH g o) R u ¥

o) o B c aR ¢ @ 9gd s &) AfE O eW oe) W &
). T/ AFER F agd L (a1 fer duraa i sy wfEen
78 & o TEel oadt sl 7E ¢ gfer gk fv e @ wiear @ g
e JaT T ol aE Wh &, AfFET TuE aemar ofw B & I g o e
¥ TR F aEE) g vy ¥ 3 e g g erfa i vewR, & denae
s Rrenr gurgd | i @ & FH B anerd] e o wew # 99 g gee 8
T o) g 2R £ iR | & 9 afterg F o oo Afaelye wROT |
sty Arft & fr ewR wEr o e g o argefa @ S afteg e @
g ¥ | SfeT sty el A g €0 # ) FRES .. (wE).

SHRI P.G. NARAYANAN: Tamil Nadu has a three-tier system.
...(Interruptions)...

it oot i aReTeht oY sy Arh & L (wmuT)... s TEeY '
#mira e BfET FEEE ¥ rTER U U1l ArEER, 9 # Hwr AeRTsy Y
FateE @ 0 vew £ R R darmet @ sramy el arafr ora o @ &, e
T A 24 wEH M 18 WER A T, IF0 gew ¥R ¥ wife dviva & st
7% g wE & fF fren damme F a7 @) ey i ad ) i A dr W
IEET af g T # gEen 9w SfFS I THeT 39 e and freeem &1
THRIT 9 UPR B IES TF @R & gy, T Bvee | g aetniv
&, o gfe / A, s=fae v 91 sfEr B T, faeree ) sfter R
T ¥ 9 HET ST e e T & Ay [/ anforawer #7 w0
FNA Y YO P W A A g ofy F durat & gee & wghi v
W Ry we F g, waemr yhal @ weflas w9 & fag gaaRud sT @
A & AT, TS Wuem & v o fatee amaer Y amen @ ) ag T
faer s oiw I fatee s & wmaw @ anfire @awen o g @ @A B
ARy g w9 @ gfe @ w9 g gy, gAwe 8 9 & gvEw A
T A T, wE A Y 36 weR F I 3w weg @ 5 o dam anefriv
BTV TF W I HE fF ¥ wows a @ ¥ 3 W § onfie gfe 9 el &
7% AT ¥ SR Ad w0 qv) o Rurrise @ sfter R & fF 9 o9
TFR % HF gAY R o 118 o &, e 29 iy £, 39 29 Rmmy & @
T A R § o 9wy T T S W, SiEt-9E 999 g, 981-d8 358
Wl g e A 7 & AP aawn F ¥ qvar A g7 vl A O
w A 7 B o &) o) g o ¥ o duad 59 R o ww FE BT oy & o
TR AR W THE Tawn e wd | g g &, of wfgt ff Rad oft §)
Jerevw ¥ AR W N} e durmg ¥, &% durga &, g dumga &, w-a
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ot & 5 g darga ¥ gWT 9t gow o, &9 gama ¥ gy g @t § oft 3@
TSF FF B ara FE UE, Prer dutee F gRT oy AR | ot wew Y v &
T FTE TE| TEF TR E At afrofmer R a & oI, A R o#
TRy ¥, 90 =g A FH0 AT R amay #ar &, 39 W AR =Y ) gawmear
t

R, ARER B ¥ R dome & oAy ¥ ST wiREE g9
o, wfdremet gy Ao MR IEe AR oY g @i 9 e oaw gai | #
Fod goen # e gear § & o wow R et 8, o v e smanr ofea
oy o &, OF WO WY ¥ B Y EE, 3Ea wden §T % wE U dar mar
¥ fr 9> FW RUrHsad T W1 T0Y FRER FT T4 BN & IR wfud v w
Y I R AmETT B W BT TR, g8 & g oY o & gafay 59 UeN &
g ¥ & g e e ool wds @) v e amam @ Reefe o few
FE A T WER JTEs e v 3@ € 59 Raw @ G ¥ fav Rod
mftr @ o ¥ oE #EE A aefy Peifta o ot oftgl TEE R & Tow
TR TN urred § tu.0w.8 sty ' wgw wftve 3 e ov a8
¥ Fnag F R g Y| AR, ooy Pates emam, S 253(6) AT g6
@ Py ok Priaw 3 gfie & o7 F=van &, 99 @ &3 & [ AR w i
Ao FXT A gfie & g g o 9T 99 W AR TR @ T3 O O 5EE
FRO IS ff FEed s g AR T JOET F RSy ¥ qE '
atfew ) o daem & fav Bt afer S fao o oofee) gt & R
wore ol & afde ) gam A gfe & gad o oA warfve B wifte) wreeR,
Tt T w3 wiedt o wrat # gueEl W tE w9 g E o um
e AAem N awmwar ¥, R W gEE, o BN 59 & s oo §,
s g ot % wd aF @ @ ¥ % 2001 ¥ uw v g wemn T um) EER
waltRr wEwy & | oy v Ruvd gwga B & b F o g R Ra & araw
W I A wERTE 3 & W fig o & T = A W= &1 g w5
N Wikl ArgEw, aE #fE A O wwa ol R¥aw @ @ife & e
Fu faeie N £, § 3 T F 9w T wgm afs I i § o e o
¥ | ER It @i e feRe 7 &) A a1 wn Stvg et s
Wi iRt R SwREfRT wE e & oify dftem ¥ sl 2430 ¥ arTER
WU & WY § FE ¥ GFd STEE0 H 699G T & T smavgs o | e
HIor AN B v duwew g et & % WM (7aat deinm aftfow ol B9
¥ 7 9 ot fiey omt oy oft, w0 ¥ I SwEy ¥ FEiRE $ A" § 9gg o
g i wfte ey &) amt @Ry ox wEd & B duont ® ol g o
Faer wf FrETaE M oW taEet ¥ o S A iR ofifim amfred 8Y
AT o g gafer R R Iyew g1 e wffy T Al ¥ e dure v ¥
HRE ¥ ®Y X 9T IERETi w W w7 et aw ewieRw 9 ‘e
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T F AEE g gt o A oo ameer ¥ el wE g, e
e & dw shm wrag w swRa &) Armar, @fifr 3 mrd st @
ki IR f frefrd & &) wfafy 3 uE e frwr & B oow R amar
7 ¥ e & st A vftr agg oR 2 s g B @ F @ v
wfifey % pfosd 7d g1 RU 0 55 v ¥ gEE w awd GERTY wwe 3 R s
HWYERT T IS T B amart gy A m R wh famRet & A A dr
w e #¥ fom T g, Y Suge v, fumd s fasftr oot o Amem @
Pt smfy & say ot~ gfifes & g =fa sum &= wfeo)
.mﬁmﬁﬁﬁgﬁmtmwﬁvﬁwm
T T B oy # o aamroe O dent ¥ A = W e € 5Ee
ﬁﬁvmﬁ@aﬁﬁﬂ%%ﬂwﬁwmﬁwaﬁﬁ.mﬁmﬁm
¢ fr ax vt faeRe &) oo B ¥ oo v § fer @ e F PR
A ot 2T g e FE & & MY am # sfafen gagm %
F AR frer R fren oo R wofimt, sy o9 g o o

E # W@ §, wfer AT & wewe dve ¥ frdew wfafy s
TR frora o T ww T ¥, wffr ar o & e
t 5 wafow vt F ¥ wEETEeR P om @ iR T
o9 @ el B7 TovetaT $Y v ¥, sy f 5w Rufy o gu
'c’sﬁmrzm g praEt A8 ® &) wE av-ar o faefe weh @ B
TR Py s wamT wbw R F e B wgit ® eokaed fRm o
oifky| AR, @t F Braraoa & aw % 4 gE wEer wEen § L (wmEuE)...
qraR, w4 @) e afe @ afe, o srvee i @ran & wafaw ¥ e o=
T A UH A9 & TEe ¥ qR A ardie o & ArTes B ¥ Rifie srdet,
wmmwmmmmmmmmmmt
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A, mﬁmwmﬁmmwwﬁmmmmm
Suswl T T W, OF SRR, ST "G /ey, & e e € o e
My W ¥y AR T F ww ¥ g o ff smrme 9w ¥ Rrret e &
v 26 fig gitften fsg o K mmt A7 W oGy wRy W o F e
Torfifre yroTofer o1 oReg 3% xv v A8 R oo ww e ARl &
e | Y W RRT W, GEEA #, 'yt @ afa wn o wee §, T
Ll i

A, PO At v K, R o 3 4 gEme g w8 deEme
T YA, UF weaw gAm K, O o & A B 4 gAm wed f, P dem
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T G0 MY 100 F ey BN ¥ 3/ YT § RO WEER T FIET WIHEA
forren 2, wT-wREA #) Rufy o7 Pefor gran &1 safore & darme @ g @
woy € o Suray IR Bl o7 e | Rion dEe ¥ avmy o g &, e oA
ST 50-60 T g Y € o g oft - wRe @ warer sy el &
g ) PR HhuT-dhn wRRf AT ' o Wl arierl B ofw s e
wfaE w7 & W wEaT 3

Fafae, wwae, & =Ear § 5 73% YA ¥ g | odmaat ® g
TR W IS ANER-TEA g B Efhw @ v A - A o3t F T gam
I ot AR v wfer Evem, e gorm aEt w9 gl v &, 9w we &
@ IR ITF ATET o R ard ¥ o) g wEA & Amaw |, o ®EW B v
¥, rH AnmE § W o R ang, Ser s W vasy gEst ord R R B
@y frar o wewen ¥, ywe WX A @ tw gifran ofsa s efre o P
T F 9 T wer &, I AFER H R 17 wmm 5 wh

HTRY, W qH drae R, owe fae age-uge aware |

Nt gea wary foE (FEv w2 ¢ amEeefim Sowwrm f, ow ek St
forer & MY ®q & miar A e ¥ IeEms A, TEH wRoa fFaE o ™
HATEY ST A HRaW ved Y wou B ot oY TF weww Ow off i o wen &, o
T A vt ar O A e - . ey i g, T A |
s v ® B 3w foow & O Iga TortRe WS W e o, I ot e
A wEd O 5 s v TEt ¥ e & ofir IR T Ty @ weww A o
ded) uvor fRw F aw o oow B FEa ol oftl w7 9w Tt B oy ew W ko
wre K % o S dumge oo wnfte fear man, O vy womers % AT A A §
& WE 7%7 e &7 g e ¥

S ey i Sy N i
TET AT i -

¥ 5 oow At @ w o &) S anh sl acf R ot 3 e f aefe ot A
wET o fF A T voEr oE & genn €, 9w @ ¥ 15 0 uE vgu K| g
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I AR WD e o R ver ¥ sfter o arn afte, w o @ e
T HT W AW T B AE e Hid oo Fe | e wow Y wie oW g
oy & Iwd et ave A TeEE) 7 BY1 R TF wW W A w1 qiw & S|
Tafee S et e e @Y oft s B @i

7 TR A mn en 5 g R amavawa B ¥, ago-@ v
wgfomd 21t £, aga-@ R oR-e wm A £ Red fiw mial &1 iR demet
T T F R FT HE T AN 9L ) T 9 I & I gl It w97 ot
o1 AR 7F fed gg 9% gon Al R Y gaeY @ @ dER @ B, U o
oY TEEd & f5 - ‘power corrupts and absolute power corrupts absolutely.*
Tay e ¥ R T 9 15 6 T I A, o e 9 B 7o 0 Roeh &
w9 & i 't A o i o fl) gEfey wm evam B an Tofee aE
=i st o7

T At Ay A gF ST H e W T wew, Fae @ oo o
FTa¥ [ T wear € A%ar off ¥ st & o et # afR sy wewre B
ot & it gema & K ST wEa g @ty A Q1 ad oo wet agm | uweh
T gE & 5w v & 5 ER 4 X A g% gam B, O ) gam B Sfe amRer
& ory wfReisl B AR R arr wftt) TeifE @ ke o amew R
ot & fagha & wiy wndE W afeT te oe 7 Ied & 5 afRemeit w o
T By ot wEREEN ¥ siwx wvedier & figia ¥ aga g w0 g S,
T T R AT FEvT ¥ A R W, swer o o ad g Ay
Ry RE R T ITTE, WG ape d srat v e @
£1 & 7 wen 1 o € AfrT ow wir A T & @ i s wfo
fufy aF & & wfl-Tft ARen vam ¥ fw W R I ufy ¥ R B ¥ ) A
o A o afr F N7 f T aww &4 AW 3 o\ o
AT AgT AwAgdD w7 oW T £ aF S wdh & sy
AT 7 w5 A F f 0 R ¥ gt w wod £, bt § ot

woEq, @ T Y OF vl B ST aueieeer o ¥ aR SaeY
fimr ff R, ot ow W B v ¥ = 9w W B afEemRt T AW i)
vy o Afker S e Rl g &7 o arnfre Se @ g et
| AT #% e 5 ¥ s w0 & A ey ®, o ¥ siEw o W fie,
¥ BT oA ¥ J3dl ¥ @ gx gnn & 5 Afd & o gl & o v A
¥ 3T extra-constitutional agency 1 1% wYY W T I AT K aiw
ary o ey K1 A w8 5 ax Rufy e mde ¥ wee-d |t A e
ft, Tk 4 & o 5| A Ol o B & e & fear o, et
71 affay wtw R o wftT | 59 TR §) FY wuwr | |/, o
-t wrmi
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qEITT, o A ¥ET B A ¥ FEwm aww € ofw 3w aw ¥ R R o
T red 0 D 9w e apE TR E R g9 F g A R R
Ives g B £, 99 w9 ¥ o 49 o ot weeR B 8 & afeT awer o
1 N IET FST GHHR FraT ¥ | Fan e g &, g wfafafy wer fae o & 49
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SHRI P.G. NARAYANAN : Mr, Vice-Chawman, Sir, | will confine
myself only to local bedies and how effectively they are functioning in Tamil
Nadu. In conformity with the 74" amendment, the Government of Tamil
Nadu under, the dynamic leadership of my leader, Dr. Puratchithalaivi, has
implemented the various provisions to improve and strengthen the institution
of self-government. The Government of Tamil Nadu has amended the
Chennai City Municipal Corporation Act, Tamil Nadu District Municipalities
Act to further implemant the 74" Amendment Act. According to Articls
243(s) of the Constitution of India, wards and committees will be constituted
consisting of one or more wards within he territorial area of municipality,
having a population of more than 3 lakhs. As per 1991 Census, only
6 corporations are having a population of more than 3 lakhs. Wards and
committees were constituted in all six corporations for the effective
functioning of corporations.
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In Tamil Nadu, prior to the 74" Amendment, seats of Councilors in
municipalities alone were reserved for Scheduled Castes, Scheduled Tribes
and women, Now, seats are reserved not only in the office of Councilor for
Scheduled Castes, Scheduled Tribes and women, but also in the office of
the Mayor of municipa! corporations, Chairperson of municipalities and the
Chairpersons of Town Panchayats in the State.

Sir, a separate State Election Commission was constituted for
conducting elections to local bodies. The first election was held in October,
1996 and the second election to local bodies was held in 2001. The
duration of Councils of urban local bodies is fixed for five years.

The first State Finance Commission was constituted as per the 74"
Amendment Act in 1994, The State Finance Commission has recommended
37 items in raspeact of corporations and municipalities. Thirteen iterms of the
recommendations have been accepted in principle. Under the municipalities
and corporations Acts, the councils of the urban local bodies have been
empowered with powers to levy property tax, water tax, sewage tax,
educational tax, advertisement tax, professional tax and a duty on transfer
of property. Sir, the Second Finance Commission has submitted its report
to the Governor in May, 2001. Some of the important recommendations
accepted are: 1) to continue the transfer of 90 per cent of the entertainment
tax collection to the local bodies; 2) transfarring the entertainment tax in the
form of deduct entries; 3) to restrict the collection charges for the surcharge
on stamp duty collected for the urban bodies and 3 per cent for
panchayats; 4} to share 87 per cent of the recommended devolution
between panchayats and urban local bodies in 5842 ratio; §) to shars
devolution among corporations, municipalities and town panchayats in the
share of 33:32:35;, &) to consider infroduction of contributory pension
schemes for local bodies employees; 7) fixing a ceiling of four times of own
resources for borrowing by urban local bodies; 8) progressive Introduction of
accrual accounting System in all town panchayats and panchayat unions,

Out of 18 subjects listed in the 12" schedule of the Consitution, the

urban local bodies in my State have already been entrusted with the specific
responsibilities in respect of the following 10 items.
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1) Roads and bridges

2} Water supply

3) Public health sanitation and solhd waste management
4) Slum improvement

5} Urban poverty alleviaticn

6) Provision of urban amenities

7) Registration of births and deahts

8) Burial grounds and slectrical cremations

9) Public amenities

10) Regulation of slaughter house.

Panchayati Raj institution in Tamil Nadu is excelling in forefrort with
the hefp of immense guidance under the leadership of my leader Dr.
Puratchi Thalaivi.

After the 73" Amendment the following steps have been taken to
improve the standard of rural people. - Gram Sabha has been constituted in
all 12,618 vilage panchayats. | am very proud to disseminate this
irformation before this House that Tamil Nadu is the first State to conduct
Gram Sabhas four times in a year. Gram Sabha has been entrusted with the
powears to approve village plan, vilage budget, audit reports on the
accounts of village panchayat, review the progress of all schemes
implemented in the village panchayat.

The powers are vasted with the authorities for selection of
beneficiaries under various programmes by village panchayats, monitering
powers given to all the tiers of panchayats, transfer of 8 per cent from
States own tax revenue for Rural and Urban bodies from 2002 to 2007,
allocation of funds to village panchayats, panchayat unions, district
panchayats in the ratio of 47:45:8 are being implemented vigorously.

State Finance Commission grant is released on monthly basis to
three tier local bodies. In Tamil Nadu, District Planning Committee has been
constituted in all the 28 districts for effective planning. District planning is
functioning very waell in all the districts.
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The Village Panchayat is vested with special powers such as
approving layouts, taking up work up to Rs. 1 lakh from the General Fund
and can engage private engineers for speedy execution of work, etc,
Intermediate Panchayat is vested with power of maintenance of roads,
dispensaries, elementary scheols and execution of development
programmes. District Panchayat is empowered with planning, coordination
and advisory functions, identification of works under the Sampoorna
Grameen Rozgar Yojana. The State Finance Commission grants and the
SGRY funds are provided to the District Panchayats for community level
projects.

Sir, the Government of Tamil Nadu, under the leadership of Dr.
Puratchithalaivi is implementing the various provisions of the 73"
Amendment and the 74" Amendment in true letter and spirit which have
borne fruit and improved the conditions of the pecple of Tamil Nadu
significantly and emerged as a model institution of self-government. Thank
you, Sir.

SHRI C.P. THIRUNAVUKKARASLU (Pondicherry): Thank you, Sir, for
having given me this opportunity to speak on this Motion, i welcome the
Motion. The 73 Amendment in the Constitution generated enthusiasm
among the people. They thought that there will be a larger participation of
rural people, there will be democracy at the grassroot level and there will be
decentralisation of power throughout India and the people would rule
themselves., This was the slogan which was envisaged after the 73"
Amendment. Even though the amendment has been made, the reality is that
the Panchayats are toothless.

Sir, | would like to read from a recent survey of Panchayats
working in 19 States, conducted by the National Institute of Rural
Development. It states as under:

1} Absence of a national consensus across party iines on
what should be the status of the PRIs. There has been no
political initiative to empower the Gram Sabha (village
council consisting of all voters} and to get the PRIs back
on track for speeady rural deveiopment.

2) High-level political authorities are unwiling to give up
control over finance and development schemes.
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3} The stronghold of the bureaucracy over PRIs continues.

4) Functional and financial autonomy has not been granted to
the PRIs.

5) PRis are perceived as lower-level agencies of the
government, diluting their conceived status as units of self-
government,

8) There is a tendency to execute only schemes sponsored

by the State or Union Government. Hardly any
programmes are carried out from PRIs own resources.

7 Most States have failed to give the Gram Sabha a
mandate by clearly defining its functions and authority.
This renders the Gram Sabha ineffective.

B) There has been no transfer of general or technical staff by
the State Governments to the PRIs.

So, Sir, these are the eight defects which have been pointed out,
and it is said that the Panchayats are toothless. Taking these facts into
consideration, | believe the Government of India would like to make an
amendment to the Constitution for strengthening the Panchayat system, as
it is.

Sir, 1 would further like to say that several district planning
commissions have to be constituted as per the provisions of article 243(d) of
the Constitution. It has already been said by Mr. Reddy that the DPCs are
entrusted with the job of preparing compaosite plan, but it has to be headed
by the elected bodies. What has happened is this. In certain States,
Ministers have been appointed; in certain States, bureaucrats alone have
been appointed; in cerlain States committees have not even been
constituted. So, this is the tendency which is prevailing.

Another thing | would fike to say is, even when the Gram
Panchayat is already constituted, the State Governments are interfering with
their affairs by appointing parallel committees, The parallel committees are
like water-sharing committees, vigilance committees, village prohibition
committees and village education committees. These committees are, more
or less, functioning as parallel Vilage Panchayat Committees, causing a ot
of hindrance. The Prime Minister has also cautioned certain States saying
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not to constitute parallel committees which cause hindran¢e to the working
of Panchayats.

| have another worry and | would like to submit that before the
august House, The Government of India has the Ministry of Rural
Development. This Ministry is pumpipg crores of rupees to the Village
Panchayats. This too is, more or less, working parallel to the Panchayats.
The Ministry of Rural Development is pumping money like anything into the
villages and this Ministry is functioning, more or less, parallel to the Village
Panchayats. Instead of doing that, you assign all the functions to the Village
Panchayats; lat them do it as they want. Above all, the Rural Development
Ministry has constituted District Vigilance and Monitoring Committees
appointing Members of Parliament as the Chairmen of those committees.
My worry is, on the one hand, we say not to constitute any committees that
interfere with the working of Village Panchayats. On the other hand, we
constitute committees fike this and this, more or less, interferes with tha
working of the Village Panchayats. | request the hon. Minister to consider
this aspect. You must ask the State Governments also not to encroach
upon the working of Village Panchayats. | also request the Central
Government not to interfere with the working of the Village Panchayats.

| have another submission. In certain States, we are not able to
conduct elections that are reserved for Scheduled Castes. What is the
reason? In Tamil Nadu and several other places, elections are not
conducted in places reserved for SCs because the SC people are landless
poor agriculturists, depending upon the caste Hindus. They also fear
economic boycott. They fear that the economic boycott may be enforced
against the dalit people, and that is why they are afraid of contesting
elections. Moreover, they are landless, poor agricultural people and they
don't want to have any quarrel with the rich agriculturists. On those
grounds, they are not able to contest elections. | request the Government to
provide adequate security for those who want to contest elections. There
should be a strong action against those who prevent dalits from contesting
elections. Even after they get elected, they have been prevented from
continuing in office, they resigned and went away. The civil society also
should come forward to help those people.

| would like alsc to say that we are making several amendments.
Evert the Supreme Court has recently delivered a judgment in regard to
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Members of Parliament and Legislative Assemblies, laying down what are
the things the applicants should declare, at the time of fiing their
nominations. They have to declare their assets, their convictions and
educational qualification. This als¢ should be stipulated for those who want
to contest Panchayat elections. It should be incorporated in respect of
Panchayat elections also. A person who wants to contest elections should
declare all these facts before becoming a member of any body. | request
the Minister to kindly take this into consideration.

There is another thing to be considered. If a ruling party is in
power in a particular State, and if the Opposition's party has won the
election for Mayor's post, or, Chairman of any Vilage Panchayat or
municipality, we are having a lot of difficulties. They are not getting financial
assistance. Everyday, they are being humiliated. Everyday, they are being
charged, and they are facing problems in the day-to-day functioning. A sort
of pandemonium has been created. It should not be allowed to continue as
it is now. In order to avoid this anomaly, there should be soms law. If the
olected bodies are headed by opposition parties, they afso should be
allowed to function without fear, and all kinds of facilities should be provided
to them by the ruling party. If an agitation goes on in a State, now the
Central Government says, "No, it is the State Government's job, we can't
interfere.” The same thing should be applied for the Panchayats also by the
State Governments, even if they are ruled by opposition parties. The State
Government should say, “We are not going to interfere with it, since it is a
subject of the concerned municipalities and corporations.”

With these words, | support the motion. Thank you.
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g EFIFd ¢ 79 vy w wad @7 @ 99 FFF o & 9 @ |Am,
e WA W), g9 an @l geue W, g9 G99 F AR @) A 38 g
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ai EEw A AEN g T aa S wea dl ar A @ we & R
a0 AR M @ oW dEma B e g ot &) wEe if arht R
o g Oy Ot 3 OO g9 ¥ 9 WWeN B ONe @ ST Wi & i sna
oy g gl efiv arest &1 e Tt s EelifaRt @ & | TRafere B w
ST ¥, MEFTRUfSET B a7 AR & R ot wawr W wEr sy ¥ gk fow
WER & o g wHad o ¥, sl of & o anod fav  w T Rudae
T & afx aE ReuddT ks far w1 w37 W ¥ 3w ¥ oY 'ga sl
YA & ST o F oG ERT §? a% Off WER A dwvn &, 97 W FRIER A0E
for soft @ suF T & o A fw oF o fA D anta o ¥ wowe aw
AT BT TE U TS TUC &7 o IWW ¥ 9 ¥ fiw o vug ofy Rkfamie
i ¥ fov wat & ¥ o a7 w9 9 Em e @ am? oiR afy aver
56 T ¥ A areh B o swer = BT (v 9 a9,

ey, Q-89 7EEge g v €)1 REw et ' o &, 37 deAa
ool UEE geaT & 97 RS &1 Al ey sRraEreT e ar ¥ FRaferT
T REMTRUTTET & e aRreT o+ & 3% 39 RS o af o dw e ¥
o T AW WY B AR R ¥ fPgwr gfalhfy o 9 ¥ ow afer =
WHR 9T O T ¥ TR WER 7 U9 Y 99w ot 9 9 ded oY
ad &, 9% s o e T & ged F @ Ry ¥ g 3 o PR
FrRUR o ghRme Fefaes # aed & 9E 9 55T 99 WE 9w de
frr mv &) XY 5 T T A FET FRET T @ o, ¥ T et of afw
o o @ o | aEl @ grewE B Y6 of AR A I THHE B NI §§ FW
far, vt 95 B D R D & amey # aut Fard @ Ty T 21 s e
FHRGT BUT BT AETE & o0 # o7 Tow wRew aF g A e w sl B
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i 8 A R T @ = ¥ faoty o Ran 5 oa 9 sy TR & A
afte™ 78 8 A F FRER T &, g HU T9M? IoEE TR g
HRUNYT BT IZTER 7 FME fF q87 1F =AW w94 B off f aet Az & o
Ay 81, s Frofr aet Rre @i | wReR A o R s Fiotg o forar f e
TP ArreEEA T & oW Wi Bew & vany g ¥ 8 e ¥, o uwe uie
¥ w ¥ A o € o gEM B Feva T &, e vt 8 el i
TN PN AE HAd qEa Y 4@ ¢ R sulm v & o onft wewl a e @
vt gtfea &1 orer TN W aet ol TET AR O, T F wACAT T B
&, T F AW I BT B ¥ A w7 O il o FE F e =Y 9w
7E fvfy ey & fF 3 W 9w w3 A T8 @) oaney oY 9ud 9R At Fm
PO T T T AR T B 9 SO (). §9 TSR § Of $RER
o ¥ | 9F FRIER e & 3 W FRAR TE 9 9k | 5w fae mrsaa
Y T FFF T GET ¢ S U1 AT g UN HUeR da) g §W w®Irig
wswmit ¥ fav dv & Rffy & Ffev 7= 9o e e e 3w AW
m@mm?lwaﬁﬁaﬁﬁwﬁh#mﬁmmglmﬁww
wzﬁlg;ﬂ’rgn mmwmuﬁﬁﬁaﬁmﬁmuﬁm

2 e ) #Er W Ry e ¥ st Ry v & st T e g @ e
fey| TR I8 SRTR B 76 @ 7 wfer  fiar mar &1 Sfdw oW g @
w29 & arg A ardEn & 6 o e i o & A 9uF for eRdew Wt
o & T A AR OF NG DT T ¥ @) 36 Y §9-79 o ¥ BB
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Iueafy - sl Arar fE amo amt /@ @t oifeor By ¥ ade @
s S W st o o Afgor A T R ot W d W oM | @S|
o (TEET) ... HTOET WA BT T&T ¥

st ar fie (e w2 ¢ SUEWORY AEEE, wEW g § o= gut &y
IR T P EE A F T T TWER B W W aed g1 ud™
SrFdT A ATHT T9 99 Ul Uw wanT fvar av| Gium & 734 o 749 dvem ¥
ATAH ¥ WY 9T WA o, s9E gy Wi Petaei gt wnfte Bradin wawn @y
FaeTy Py 9 oawr sRW @ T | 39 ) duE § 9P g aF wfaum
& g grar @ ged Rw | g oRedw & forg frde @iae & ergade-40 A,
Ffemr AR BTl s 5 S &Y dfrT @ q@ wm ¥ srgeg A
| G At oee e O F am gl dfgat e few-faeet @), darar
& Heay W UTEHE wY ) T 42 ant 9o few-fmet e & T 1992 § 9wy A
FgEE-40 ¥ Ry FEyE awlt & oEe ¥ mawr feel & gfie @ o o 7am
R 74w wouw afafme ardta Sreaw @ e § g A @ ool &
ey, ¥ o9 U wed FEeyet g R o =t s el ofiw 733 afiw 743
gone  afafrast 2 qR-gR we gafie s agh... | wify fave ¥ et
gferery #F ueel aw wfeamrd wY 33 ufiwe srReror 39 &1 SwteEt, afRfEt % aeaw
¥ o mar P ERT W g9 R RO dEradl # R W dwemdt aiv
TR et & Siaey ond | a8 Beg o7 969y ge1 v amr &) /g anmer
¥ 39 Be F A7 § qopelE 9he o 9 e g, e sae ambe
frar, o= gmd =7 wedt €1 Rod ow a§t § dored v iy et § aftomwei
¥ T e & Hrur, wigas’ A oy § ariigd et ) Afand T e
T IR Frignea A 37 wwd Gl o muge e &1 8 aga ar wiaY
dx mEl & wmev & fF afeemell X fFw ger Rodte oRftufamt d of @ed
FE TART &) Jar B T TR, §F T B AT § RER i [ar 3 Y
| A s wEege AE A & | weEan, gAY 9 € 6 e @9 ot
Aftomet av sregreaRt § @MaR gfy g¥ €1 g 9ga it B @ R A R wdw
¥ ot g, o yRw Afer Iafisd ofR s ¥ de 7 W R oY WM W
... (araem=)...

T} daw A (nm wdv) - @@ O @ L (@=mEET)...
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st wrar fie - =, § w9 9 @ €L ¥ oo Saeww R £

AR faa Rda ;o oo Telie o Y@ # 3 geEdfine gl amg

sftorelt w5 wrd g9 | it (areem).
oft werT fpr - witen &t afden = Ao 3@ L (=EuE)...

sfterelt wran fire : w=iE, R og 99 Toee € o A ween wEh wE faw
G el o € 1§ A aewm | wEM 7 oy oy 9 @ g ofiv R amt &
T A A qN s § aF F Juel Y Igmwe A agh| @venr R @t

g & i s @) ke Wag & 6w gR @ A Y0 fean, o
o & iRk Ry @ Fed R F s oy Afen 99 gooard ¥ R qeRR
F "SI, I F WA A & SR At gvdy v get i s Fraen
T | Wi frer F e # oreme € - R FEA g e g v megm A R
UG B ey witerd aRfiar @ ferd o 7d | eu 9o-wr wwow dudlerE o
T8 orfad I9 & Al 3 o doe e 336 ger &R oy § 3ga
A weag ¥ | ReEgdt ¥ wees 7 ey A= oed @ aeefie w9 € e § o)
? et 3 ¢, e # 7RI F v gRITEE T TEER § SR S - T8 @
@ damd afvg ARFER o1, a7 sEw i A o7 - 99 I aew I Afven A
W9 TWE o9 R FE dfeT @ W ol oo s Y &1 O saew
SreTEET Y .. ().

warll fad RAS . wer tar gam @ L (@@m). @El @l wred
(o)., FE I F Y ELL (@R,

IgaAmfy ; AfET, S g a2 &L (@aEE)... s HRReRt & e
...(TEET... ©fF, F AT oW L (Taur)... WaE 3F & fF o v @ alken
A T & T W e AR W oagd NG wed § 5w o afent @
gt ¥ weier) & 7@ ¥ R 99 aRant @ @@ § ik @ ¥ amge H
HIE TART AN &, TG GRI W graT § o T I¥ @ § B ofeh
AH TRyl I ol o dfdRew ¥ T veww 3w wRT § AWMU gU
. (R, 9 99 e | 9T feAr SiRY | SN gy armer & B 4 e
# #1 el aurh wT @ E O ooy 9wy ik &1 anv 99 Reene e
A o v & oag TN Tew oid v € L (emun)... o BEe wfey, ww A
A T § o g R e wm dfre gg aRest w oamen & R 3 R s
ol 6 Afeand €, dwad ¥, RO ¥ R 9% oW @1¥ o &R ¥ ar
g e o®Y, 9 ) o ®e 7 8w 8 5 96y 3R §Y 7 3o Ror
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T W] o' Wrg @) 5 g7 4, s o oudt R | gon &, 99w Faw ww
2, A gfae wd wwedl o s od Afag, @ e e 7 aferg
... (). ..

SHRIMAT!I AMBIKA SONI (NCT of Delni} . Madam, | agree with
you. You are hundred per cent right that anywhere, if a woman is exploited
or any untoward incident takes place with 2 woman, we should look at it
above partisant politics. But, | am afraid that hon. Member, in the course of
her enumerating the incidents, which have taken place against women, has
definitely given a political tone to the whole issue. She is not saying,
"Despite all these things, | am glad to say that, at the same time, the
Government in office took stringent steps against the perpetrators of the
crime.” if she had said this, | would have accepted what you are saying
because you have said the right thing. But, she has deliberately tried to
create a wrong impression in this House.

Foafy ¢ Sed difem

- sfroeht Ay fae . Suwamfy wEle, ¥ A wRw @ g Afeemet @) deT Ew
v A gt ¥ F R voritfr &9 o1 A Al o &) sl F aredf ot R
T AEA W Y 99 W ¥ N wEa e & a7 wEewn awd § B ve v o

Syawmfey - 2Ry, spft g9 o ffg! et wem amom & @ga g
g RFamamt s §, s iR Re F & AR shiwcddorgd € &40
. g TR P e, R AiE w e g3 € @ ot wad gie v g, | ww
o afesr R A wwaar & F g
AT W =l & 5 e @i & @ wwer sErR A g e @ afke)l We
cannot brush them under the carpet. | know that there are a lot of women,
who get elected, are treated very badly in the Panchayat Samitis. It is a
fact. Let us not deny it; let us be very honest about it.

s e fw - Suefy AR, v e @ Prtfe oy sfzemd
F A7 39 o @ waEr R o € o qud wew 39 e o R o wae
FT fawr A S &, ©% Iuw Ry o &, O b afRamfy ohve ) afe § ow
wET aredt § fF garadt & 33 wHT e @ @M 9 Witent & e aiw o
AR W B TREET) A (@ B T F} @ §, IO JEEE (NS a5 #
ey Brem & 919 eIy ¥ 99 9% o vl ¥ 3y wH vt & 99 aw o
ufr @, w1 O frar §, 50 & weam ot & o F gy A g T weedt €
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5.00 p.m.

AfFT s Refy g o8 Roda &1 afteant 7 & R ik 99 | &
w1 BT frar & alw afye off Refaa =@ g2 &1 77 saamy ﬁqvﬁtﬁ?ﬁ

mmmmwwmmﬁmiﬁﬁﬁamma Tz fog o
& fF ey 1 FERT d6T A wfrent IRty A ond wad @ m%mm-m.
AT, T OF TR OREM F AU TR AT W &R A el s o 21 &
7 oTen Bt € 5 ARen awew & 5w 9ed WA & 9e A R faam wan eiw
éﬂqﬁwﬁﬂmﬁﬁwaswﬁtwmmﬁﬁ.mmaﬁ# ¥ iR

g - v of faefty ofm g9 spemETl MM 9 T 9 (@) & it wow fmm dee
gRT S FTH 7¢ Y E s duwdl F TR Praval @) Bty sr A ot
WFR o7 fd & famr & GfdvmT ¥ ae0w 243(3) T 243 () A fawy et
Hifea wgu ¥ WY ¥ 90 FEOR ¥ T A A ema & wdwar gifred w
F oy o umu ¥ v T @ R ammer ) Rt # et I ¥ R
wE yrau ¥ gE @wE s T &0 R Tow WReR 3 w3 § fog
waa 1 ofy fad wvdw @ oY ow wma o frambe &, AR 8 ong @ 9w
vaad et Al 9 @ 9 e 4 &) Sl &1 9% g 8 "HEed |
fore 49rmd WY 3 g & 9Vt a9 @) [HOER @R & 2 § o Rl & 9w
TAT VFHT TH A I @31 9 & 7 7o 7R 29 E ) 39 7 & ey
AR 9w, wvoa A @ e e § ar w5 §, T 7 anr o o wed & s
# ¥ TWER I /R W Gad £ i e @ 5w 99w & aage ol R
HYOY A1 49 § $T HTHT eral & A 99 Wy gor & e Ry e ova &
FifE T WER & JIRERT F o ug § ger B w7 9F qens & up
drads $ 7AR € HET AT F 7 Arawve @ 9w afew & aw W
fraffera afaffr & w0 gemd AW dov adifra sx e & gEd aiR 4 uw
wen wgh A Sftwm & 01 ol | S 20 afdew Tammt w Ry o ¥, e
¥ am N I durmEt # onft a7 ww W g &1 iR # o7 afer wwm
T It IFR WS AR ST T A O 9w et 1 Ffisaar siw
ST § THIIe o) €RMY qa & 9

IqEATeft wRea, W U@ of v gIa € & duwd Iow eaen & e g
gedien & fay & osfm A # Te €1 9T aify Iud ARgd § damdt
I AR F 'Y FREmRit 7 PRI 8 W T Tvg SR At g
W AF AT G|
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Prerofeg F v & o framr g ¢ s o 9 =l S T @
FUE F I FT e @ &, 9% Irvae 81 wifky, A9 % §RT B e ey
frar @ =mfeT | SoEeR o grar & R O Rren oRee & onae g oy € 99
AT & A1 6 e 9T A7 ¥, 99 W 969 g@ A & - s e & R
Sy e uirwg &7 anmey @A wiedl & 98 fi9-9R 9 ®) 9FeEY FE o I R,
BUIHY T & & | 9 WWl 99 ¥ 37 o7 g9 (remt AEt 8 uren &1 sufRe A
g HE1 ¢ 6 fren oftee & aner oY sl GRS & arenwr T g AT Ier
F R T AFT ARy O R oY weTar e N yEmr o e dJn
| |

o & e Tew unad v uiablat & Aefg 7 oeefre i
A A e daem @t F ar A A g e dw g, 3 F
faer & for ot & Tt T T & 3 waT R PRy T R seoT et B aF |
Rt vy g @ oY €, A 2w d uw i £, 99 W @y vasy
w1 B IRT afF FEE 9 8 9%, 0 o1 gI0ErT 7 g w9 | o A &
tor ot o wd @1 s ot & s R o o b e &, 99 @ &
wd 9 By a7 0 gl w4 @ e #1 @ 59 W PoReh e =t o
afert #97 gE +ft 2=ar & R ) wiwe, wfoffy frer oRme iy oo / 10 9w
E 9F s o gy & T8 oamh ¥ 3= Hifem & genwr = 9w ¥, &
Read gz @t o AR ® g 7 o ¥ @ IqExeT A & O R wmw aw
aitfaat o soer w & ¢ & £ 3w wfafdl F oo wvdw F far AR A 15 A
fow g AREfET W g &1 99 fo@l # o o 8 & goify ma a et
831 A M F g oGieT PR TE gl ¥ FEie 78 W Fear & T8
T Ut &, FAEE et & MR B dTew ) o Bt e ¥, 39 qEg e 7
e o &1 59 AR A T W e R arr ek o 3 e & o awY
# Y FEA Jer o Tifev!

AEtzar, 39 o € 9w S # @ F, qeme Wi &7 uTea
B Mg A & 3l gWd) wown W@ves & Angw ¥ ) & fe SRu B 59
Ty ReE I A AR e, AN P i N eea ¥ 3
frm avE ¥ e W mawn w7 foen woEey e e | WiR-
Tl T € o 9 P At diw 29 &1 98 A o & e B
t, 59 g=at @Y 3F Aow Rar v, & 7= B @ IR TR A Ray mn, 9E 76
var 7E grarl faw afid | FaeT Aem a1 e gan R & Wom T @
frem, gaa AFEfhT 9 ePR? are W F g 7T R a9 & | am e 2 e
TET ar 4 frat @i R faa o7 & 7979 fRET | 59 ave @ 39 aowmit § o
Ffa &, 3 o frg ave & R &, 8 W vy o1 o 59 AR e
e E
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wrern, for el @ arael s Rumgst &Y 99 freer &, T & gl
w1 f w7 e € afFn ve-we AdR 8 Ty & wwdal @ "eeg AR gl
WG gn Ao o el T AF Ao s P e e & 5
ot et du g &, JWd 9 &9 oTIEV| AR OEY HRAT £ O S99 B
& TET | EE gEFM @ern @ I6F ST So JRT| :

(e (sft e oeiidl) farit= gui]

aEt W T A g AT & MR o AW & AfT sw wE F Prom @ go
g1z aw & o &l a gv d A W B ame @ T e ver 87 R g &
T ETUT @R 7Y T d aved quRaT ) 'vug & g e A%t 9 eor & o
gor gum | farr & et ft weow B g e € O AP # 4 g o
& Ove™ § 3 w1 Oy Ul a9 gR-9N WUl & AR U dfae g & ar
ae faat g? fefy st et & B wdet o deun wvm W ved ¥ 9=
B¢ ot =@l Fear| g ovE @ Rufr ey & e o off &

HETEY, UTT &= @, diaere WiMee o7 ot 4 Tt @Y fray onem &,
FTH o et T ¥ fF wedg s oum 9 & A 9 O o woawem ol
AafEe erdures siftesrd & 4 | ww WA ¥ gE ey 9, &9 S duee B
it @ migat @E 91 @ § st ren-vaEr F e i awaE By o w #)

a7 wET Ug F 5 g Rre wewe & o wawn o $t Y, o9 agen
T A | W Y AR I @ et €, 99 it @ 8 ge oY | gt 5
10 quf # gl W, /T T ¥, THE T FER g0 §, 0T JHuE g E,
TR & or g9 g8 w9 oY @ &) Efw § g7 gmt ) ol amuwt wae ansiga
BT arEed B

AEEY, UF R weayget g 3R & 5=t @gley & we el s
el § 5 e Wer A g @ PR R F & oam faew & eden w
ghfaa & & fav e 'R w® Frrel s o aodar affrmt aard gt
TE e T8 F YA BY OEEV & BEE @71 WY ¥ UF IS0 &9 ageh i
et & anfl o7 T wffret o e =) A ) @) Rew afiftm Rt & o0
Rt aremet g wEw & gomg Wy Rusenn wgwi @ gy mr ) § A
St & we yoan arEd € 5 o ot arpew R an, ot amven g o Rt wree
AT R R R i oM A s e A e ad ot wv oF
TE Y ¥E W

oo qrEen f&e gaf (ooe wem : Rl gewr | uraT a8 @ wer v
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Mah wmar R o 98 Rl 2w @1 ¥ o IR amoer R
IJUENRGe #eYEY, # rE e Wit fF afeany ¥ 33 gt sRer & AR 7 o
i wEl &, A O aredh off 5 get aea # ot R Ewdt weie wewn A € 9 g
feT F7 s ot T Hll g7 R gEl ¥ A ' aE 9hE e fF 5w ave
gf gg wrwfatRr wfrome & W 5w ave @ A weAw wrd # 99 e @
A F T R g a4 gut v R # & 70 39 WR F waw
IBTY AT AfFE AT F 59 gwR A weas ) TRt T ®) Ak duoa) &
IEGT HTH DY Wb 59 F¥ § 99 AT opreddr & wrwe o gimwie & osrhea
oy wg ) ¥ e W SErew e wirdt ¥ iR slRvaw @ @ g gE Y
sewfafafea) & faaores o o & owd oo " b e A Ty e &
WEg oy 9 €| AT # UF HediY £ O RTENE Ot UG e Ty vl

Suauremy (3 R add) g7 oh 7 4 F T39I 8L T oY A9
aqfa

s arn fE . Swnmmm wiEn. gaa wEAr AR R ame e Reg
W TR 7 9gd & & iR fore ey ov o avd ¥ a7 o & eyl fmg &
AR T Rl R A ' @ Bt Fow A o ¥ AR N e qd aeant A vl §
% ¢ s @ v gw AW 99 @i @ o @ gy a9l A e wnE awae
A A TSI MHT W FH I I {Y [T A A @ e Rw Iwd faw
TS |

Foerrene (8 e vdd) ¢ s gesh el s e A wew A v
o A 6 @ g wewget Rew w o | get gul o = ofw Y awaror
o e o AR Al w9 off 9 swe IR €7

oft vHOTWO arpeparerdy @ aTw wEt WET wR W AW AR we o= o
T I AT ey ¥ 9w ¢ |

SHRI M. VENKAIAH NAIDU: } am sorry; | do not want to interfere.
Let the debate be concluded. The House should be full, otherwise &m
TN 5 gy ofy aff & @9 B w wv &1 1 agree with you. Let the
speakers speak up to 5.30 or 6.00 or whatever time the hon. Chair
prescribes and tomorrow, we will have the reply so that the entire House
will bg there. .. fInterruptions)...

DR. M.N. DAS (Orissa) : May | know how many speakers are
there?
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St (st g o) @ onft 6-7 aww &) &iF ¢, FHE I
A T of @ 2 S

st areefy A=Tht (7o W) | AT SuEEem weRy, § AU g
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AR Y et sy R @) o 3 37 wew 9w R W g v aem i aw
29 29 F UUE W 99 B R 99 ga1 99 o7 aafd o1 et Ry 2w v
AR GER AT TS F A F e &1 A 3 d9e # waE w5l O o o ue
Wi | o $REET AR 3% ARy dFFT 3R 29 @ ROl 3W I W
FART |7 &1 & i =Ry fF B @97 o 89 10 W1 ¥ 919 R a1 @,
Hoem & wier o @ ¥ 99 9T ARaay & gfew F a9 an 9w @ 99
wfeRT - 59 T & g w30, gar ok He w9 9w & wfda § " s e
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TE B i &, Y fF sfivary wam v AW B | ¥ aF & 9.
¥ 5 afeEw wm g = el o A oy ¥ wet @ & ey T 9w ¥
afpsr frdrg g - anfar OE wfeamdli av & smesor @4t ) e 27 T @ oy
FHNY TYER &) AT HHS 6T 8T WISy a7 T W

vF e sim o o § 5 e § Prife wri fedd @
ueeh Yo & qvEny OiT 9f FE BN F uEe g &t ager ¥ AR stte gt
¥ gay ov gTg @ ¥ aweaiva faere gonm &) Swmaw wier A syt
offterferal # wrpeht fremr &Y omftert Arm & oifew g owet & forg g =Y
T TN @ rg Tarn ¥ | 9% 999 SiY Iu-geE, Wt iR @] ¥ ) e a1
FUT FF g Atxgt P, gurge #E e gerew feaw-fraw dife aw 3w
& wer-wer el dwad = € o @ o & ar ot e ol €7 o IR O
TR ¥ i 7 T gY? 9’ OF TR U9 B, U AR SRR ), 9% My
T B, B 9dH & i’ 9 g 8 v #7 g W o o €7 3ed
forg oft anuEt $O T TE WU FFT U @)W g w1 faafier T S

fratg & wagrar-g § o gioeh B &, oy Ry O d e £ e
wa AeT & sy £ ol gu o € 3 W o vuma S aeeal @fd @ i
R A & smum e sl v aEer € 5 = e & 5 dmmat @ o
It &9 30 &, WEY TUET s wEl vamae et & oY a7 3w am w I &
o™ gargel & e @t & e JE o ¥ ) arm-ad e o T faefen
A9 99 IS &7 A 99T | 9HE &9 &) R o dugal @ 9 g ¥ b -
FE Tl 797 o1 BT &1 39 T W EeY ey Wedw T FErer wdmd

e 9 ol g ot &) dfRam @ gy 243 R w9 gE o
A siR Wit @e & 5 gRPhar A smarmear & 5 S F 9 AR 9T ¥
Tl B fRurf smawer e o, et aw faelt o ReR * 9 s g%
& e ¥ g Ry 2 ot & fr ¥ 7 oon A st | 7 g
ST 5 4 39 AP BT AT FH 9 WX WA Frdandt w¥ | S e amw sy
FE W ¥, THE O ' 9ur amawer i € g ofw Wit amawer W€ @ o
ot gert e feede & arehi 3R, 9 el ¥ drom s rgendt unfy @
GIHT FYR FX G&aT € A T B gE W & Iy em fFoar 5 o
FAIRON & St PR T FU AT F FF9 & - TF ¥ A 77y a1 a9,
fafer ama Y fwr F A o)

e, vF ey feT g ¢ & am dumgdl ¥ drl &\ o
st & @M o aga & afrT e TR ¥ I wRAr EY £ a0 SR
AuF e wieg Ay T Ad O dama Ao Tmwy R o ) oo A
sy &, & R e €1 wiee Aif IS e o T & afee arae By @

273



RAJYA SABHA [24 July, 2003]

FHTT P AT W A g el E T i, i e d @ s A a Y &
€ f5 "awd 5o @ 43 o) Rvam S0 " f o & 5 R e |} uw
gar & ! O Y g e & 4 W ag 9 ¥ e 98 W Eeaey o
& afes wiiled), Iy 211 arfied @1 o wxode =8 &), ey e oftw
¢ &, g dGAT & aue TE T FE dor R A g 0 ad & @
farT & £ ol T A Swaaw ¥ e WO &)

# ¥ @R @ v 9o s ol FEwT o 9w BEE Bl =red
) K T 6 WY WA 4% FE 5 o Rt o er wew b s § o
¥ 5 = oy w29 A foren wwa? #? oW A we cer € B E, oo o Yol
Rretl WHR FH Y IE | NG TH 49 B FEd agwd & 5 aei waw
t, wwt et f& o9 T ¥ WE WAR Bu9R &, @'l OveT WO @ S
& $F W ¥ N wwE T X7 wldmwer 3 w3 wwife FAR o aftrse @
T § o) -y oft Y ¥ A amug R T &) L (T A o). & T e
YET § WA SO 9eIag! ggd 98T d g9 -3 fime afw aifRet & wmit
@ THH F 31 T &, FO1 BT HOA€ IS GAH A A1 747 &, PR BT HAGE IHD!
R & a1 T &, 6WE @ AOAe 9 oA A e v ¥ iR 9l whw § an
T duTog W 3 29 ¥ o &, ofRd &, o ¥ ol o R arch &, o
areht 7€ &) ¥RF 3T FWP! Miw-ig § dawat F TR A g g 92 duwd
#T @ 7 A wfienT @ e @ Sue) geena 5 §WiET & W el FRarh
BH AauE R I R i N e mi wgd & vo@ g1 |
T anft oF, H gD G §) ITE gAGY, T PorsT A g o o9 dfeeat
A FEt & PR @t F1 F ael w o wa a7 e § AR dmma R ot @ oft
el £ fF 3 5 A 1 F B 7 o w A, w ¥ oF O g I amdh |
#a foram -

aﬂﬂ

45

"EHY T ggar o
adl o aferml aw
GIEGER AU

o g PR a@

a9 Wt T & wga 7
¥ o oft T a3
e AR HRE A

&t g TR &

274



[24 July, 2003} RAJYA SABHA

g e & g ™

oY gt war Invn &
qi W FA A B
T T qFI AT &I

TS J BT FA AN gE & WwE T 20 Y "R wwh ] o W
'R A frg B, R g 579 9 &' U@ AW EwWA I fam 73a, 74ar W
Y| T9F fIU guay weieE o o ) e wfeum ¥ detus e & 'EEe
i & g Y, R RO v ST &, AF &1 & g P, AT T qEIA A
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|Y T AT TAF ¥9F wEf T FH a9 7 whwwT J dfmeT & v B w5
T TR & TR SUHHERT AEed ¥ oOeT HRae 3 § AN WER § 39 TWE
T AT HIT E |

SHRI R.5. GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, at the
outset, | welcome the Motion moved by the hon. Minister, Mr. Patil, to
consider the progress of the Panchayats and Municipalities as institutions of
self-government curing the last ten years.
It does mean also that, while discussing about the progress of the
Panchayat Raj, an inherently impression is that he is inviting some
suggestions from us for the better implementation of the Act. Sir, coming
1o the Constitution (Seventy-third) Amendment Act, 1992, | would say that |
will cover only four aspects. As an example, | deal with the progress of it
and thereafter give some suggestions. The first aspect is Gram Sabha.
The second aspect is District Planning and Development Committee. The
third aspect is Extension to the Scheduled Area. The fourth and the last
aspect is the subject given in the Eleventh Schedule of the Constitution.
Sir, what is the purpose of the Constitution (Seventy-third) Amendment Act?
It gives a constitutionat status to Gram Sabha., Gram Sabha means a body
consisting of persons, registered in the electoral rolls, relating to a village
comprised within the area of panchayat at the village level, Gram Sabha
may exercise such power and perform such functions at the village ievel as
the Legislature of a State may, by law, provide. That is how villager, above
the age of eighteen years, has an inherent right to determine his own
destiny. Gram Sabha is the forum where the marginalized poor can
influence the decisions affecting their iife. | do refer, of course, to the very
purpose given in the Constitution, | would give the gist. The role of the
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Gram Sabha is, perhaps, the most important in ensuring the success of the
Panchayat Raj institution at the village level. The role of the local people in
conducting social audit and fixing the responsibility of the Panchayat
functionaries will be effactively ensured if the Gram Sabha becomes active,
At the outset, i welcome it. The hon. Minister is from Maharashtra. | am
also from Maharashtra. | would like to know from the hon. Minister whether
any Gram Panchayat has a Gram Sabha in Maharashtra; whether all the
citizens, who are above 18 years, are being invited in the meetings of the
Gram Sabha; whsther our women fotk attend the meetings of the Gram
Sabha; whether the Scheduled Caste and the Scheduled Tribe people,
whose destiny is decided in the Gram Sabha meetings, are invited there.
The pious intention behind all this is being spoiled because of faulty
impiementation. Sir, it is my habit that whenever | go to a public function, |
go to the Gram Panchayat or to the Sarpanch concerned and ask them to
show me the register which has to be maintained by them to record the
number of people, living below poverty line. There are no such registers.
All concocted proceedings of the meetings of the Gram Sabha, which never
take place, are noted down in the register. This is the fate of Gram
Sabhas. Somebody mentioned, Balkaviji also, that you have to find out who
is at the heim of affairs, not to allow the people of villages to participate in
the meetings of the Gram Sabha. Secondly, the criterion of *below poverty
ling' is the basis for the prospective progress of the people, who live below
the poverty line. We know that thousands of crores of rupeses are allotted
by the Government of India, under the DRDA, at the district level for the
very ambitious schemes to alleviate poverty. Indira Awas Yojna, Assurarice
Scheme, Pradhan Mantri Gram Sadak Yagjna, Fradhan Mantri Svayam
Rozgar Yojna are all very ambitious schemes. But what is the criterion for
these schemes? The criterion is that the individual beneficiary must be in
the list of the peopie living below the poverty line. Secondly, what is the
pre-requisite for the group beneficiaries? The pre-requisite is, whoever is
the person, he or she, must be in the group of the below poverty line. The
list of people living below the poverty line has to be prepared by the Gram
Panchayat. But the meetings of Gram Sabha are never held. In that list all
the poor people, who live below the poverty line, should be incorporated
without any discrimination on the basis of caste, creed, religion, etc. But
what is the net result? The net results are that they are deprived from the
benefits of the schemes, particularly under the head, DRDA, which are
meant for the poor. They could not reap the harvest, nor could they get
the benefit of the scheme. Then, how will poverty go? In a village, |
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discussed it with a villager, who said, "Sir, do one thing for me.” Now,
Balkaviji has mentioned about the ration cards. Forget about the ration
cards. There are different kinds of ration cards, having different colours, for
the people living below the poverty line, for the middle class people, and for
the people living above the poverty ling, They said, "Do only one thing for
us. Those who are not poor, who are having big buildings, who are having
a lot of property, have got ration cards. Stop their cards.* Now, a negative
trend has started in the villages because of its faulty implementation. | want
to know from you what evaluation you and your Ministry have made in this
respect to see that all the advantages incorporated in the Government of
India Scheme are reaped by the poor. | am just inviting your attention to
this.

Sir, the second aspect ig this. (Time bsll) Sir, | will be very brief.
It is my habit to speak within the time-limit and to be within the framework.
What about the District Planning Committees? Ara the meetings of the
District Planning Committees held every month in every State? As per the
guidelines of the Constitution (Seventy-third Amendment) Act, have alfi the
States in the country constituted their District Planning Committees? Say
‘yas' or 'no'. If you are to consider the progress of the Panchayat Raj
Insitutions during the span of ten years, | have a right to seek information
from you whether District Development Planning Commitfees are being
astablished in every Siate or not. And. Sir, what is their status? | don‘t
want to enter into any controversy. If District Development Planning
Committess are decentralized authorities, then, their recommendation ought
to be accepted by the State Government. What will be your reaction to
that? Will it be 'yves' or ‘no'? | would like to know whether the
recommendations of the DPCs are being accepted by the State Government
or not.

The third point is regarding the Scheduted Tribes. It deals with the
provisions of the Panchayats (Extension to the Scheduled Areas) Act, 1996.
...{Interruptions,...

AN. HON. MEMBER: Sir, none of the clocks is working.
...{nterruptions)... All the clocks are faully ...(Interruptions}...

TRy (s o o) . vw ¥ e ww s, R Wb T
weT-aam £ | .. (SR,
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o o wEHF WA (Foiew - @ w8 &w@ wv w9 feew #ag S |
... (ETEa..

o (A PR adh) R v A fagade & 1 wwa 5a3 ¥
...(aaaar)... gef 3t vt @ &l & | Please continue.

SHR! R.S. GAVAL What is the Act? This Act which came into
force on 24th December, 1996, extends Panchayats to the Scheduled-V
areas of States. What is its fate? Have the States in the nation, likewise,
enacted an Act as that of Extension to the Scheduled Area Act, 19967 Sir,
it intends to enable tribal society to assume control over their own destiny
to preserve and conserve their traditional nights over natural resources. The
State Governments were required to enact their legislation. What is the
fate? Have the State Governments enacted a legislation or not?

Sir, my next point is regarding ownership of the minor forest
products. Because of this Act, the Tribal people have become owners.
There is a controversy between your Department and the Department of
Environment and Forests. You have mentioned that your Ministry has
already taken up the issue with the Ministry of Environment and Forests.
What is the reaction of your brother and sister Department, that is, the
Department of Environment and Forest? Have they agreed to safeguard the
interests of the Scheduled Tribe people or not? To just sum it up, there are
29 subjects given in the Eleventh Schedule of the Constitution in a
decentralised fashion. | agree. But in my own State of Maharashira, the
Department of the Scheduled Castes and Scheduled Tribes has no training,
no perspective and no concept. The hostels are being run by the Social
Welfare Department, they are run by the State Government which are not
petter. | do not want to discourage the concept, but, at least, such a
subject which deals with Scheduled Caste and Scheduled Tribe should be
on the high priority of the State Government, should be with state sector
and not at local sector.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI: Please
conclude.

SHRI'R.S. GAVAIL: Sir, | will finish in one minute. | can designate
it. The engine of democratic decentralisation run  using Pachayati Raj
institution seems to have been derailed. There is a lack of political will and
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bureaucratic support. The understanding of the Constitutiona! perspactive
of the Panchayati Raj is inadequate. The founding father of the Panchayati
Raj, late Shri Rajiv Gandhi expected this perspective from us. And as Shri
Arjun Singhji has mentioned -- he was frank enough to say --if cne rupee
is spent, hardly 25 paise or 15 paise goes to the poor. About 85 per cent
goes to others. He was frank enough but, at the same time, he was the
pionger. | can say that the 14" April, 1993, was a landmark day in the
history of the Panchayati Raj in India, as, on this day, the Constitutional (73rd
Amendment) Act, 1592, came into force to provide constitutional safegquards
to Panchayati Raj Institutions, and thereby to Scheduled Caste, Scheduled
Tribe and women folk. He was the founding father of this new perspective,
'Parivartan', 'change'. And | do appreciate the spirit with which this
particular legisiation was passed in the Monsoon Session in 1993, Now,
after 10 years, you are discussing the progress of it in the Monsoon Session
itself. It means that you are observing the anniversary of Panchayati Raj.
| request you to find out a suitable occasion to commemmorate the mamory
of late Rajiv Gandhi. He showed us a new way ten years ago. He is no
longer with us. | don't belong to his party, | belong to a particular party.
But rising above poiitics | suggest you to find ocut a method, a formula to
commemmorate the memory of late Rajiv Gnadhi.  His memory will be there.
There were some faults in its implementation. ¥ we could follow what was
his real pearspective, | think, that would be the real tribute to late Rajiv
Gandhi. We should avoid the faulty implementation. We should follow the
spirit that he adopted. At the same time, | request you to commemmorate
the memaory of late Rajiv Gandhi.

SHRI V.V. RAGHAVAN (Kerala): Mr. Vice-Chairman, Sir, the richest
expsrience of the last 10 years, during the Panchayati Raj expetiment, is the
potential of our tailing masses as successful rulers. Around ten lakh women
folk took up the responsibility and successfully discharged it. The
Scheduled Caste and Scheduled Tribe cadres who have been entrusted with
the responsibilities discharged their responsibilities to the satisfaction of the
people. This is the richest tribute to our toiling masses. Sir, for want of
time, | will confine myseif to some of the deficiencies experienced during the
last ten years. Sir, one of the deficiencies in the Panchayati Raj system is,
there is no cohasion in the district administrative unit. We have the
Panchayats, Zilla Parishads, we have separate municipal corporations,
municipalities and Magar Palikas in the district, and we have the District
Collector with his Revenue Depariment. This creates 2 dual loyalty even
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among the staff itself. So, a single cohesive administrative unit in a district
is quite essential for the successful development of planned economy. That
is lacking now-a-days. We, in Kerala, had a District Council Administration
under the District Administration Act. The elected District Council was the
supreme authority of the district. The Chairman was the Executive Head.,
The Collector was working under him as Secretary. So, it was a very
successful experiment. But after the LDF rule, UDF came to power and it
was dissolved and when the Panchayati Raj Act came into force, this dual
loyalty of district administration thrived. Why don't we bring all the elected
representatives together, as we had done in the Kerala Zilla Council
Administration. That is a must not only for the development works but for
the planned economic develcpment. A single administrative unit of elected
representatives, is quite essential. That is one of the points that | have to
make. | hope, Shri 5.5. Ahluwaliaji, will seriously take up this issue for a
further discussion. | do not want to request, Shri O. Rajagopal, the Minister
of State in the Ministry of Parllamentary Affairs, because ! know it is not fair
on my part. And, | will also leave the Rural Development Minister. | hope
you will take up the issue of a single administrative unit in a district which is
quite essential. There are DRDAs, DDCs, and so many other agencies
working in different directions. That must be put to a stop.

Another thing that | have to point out is that the Union Government
is not dewvolving finance and powers. Sir, | have gone through the
background materials in the library. The figures of the Tenth and Eleventh
Finance Commissions are showing as to how much money they have
allotted to the Panchayati Raj institutions. You will feel ashmed. An amount
of only Rs. 4000 crores each had been given by the Tenth Finance
Commission and the Eleventh Finance Commission. K the Finance
Commission would not allot sufficient funds to the Panchayat Raj
institutions, how can it function? So, this has to be taken seriously. If we
really want the Panchayati Raj institutions, the Gram Panchayats, the Block
Panchayats, the District Panchayats to function -- we call it as ‘local
governments -- then, they must be provided with sufficient funds. So, |
appeal to Shri Pranabda to take up this matter with the Twelfth Finance
Commission aiso. Please allot sufficient funds to the most essential
structure of our democracy, i.e., the Panchayati Raj institutions. Another
thing, Sir, is that we have got Centrally-sponsored schemes. We are
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spending huge amounts on them and the Rural Development Ministry and
Social Wettare Ministry are spending a ot of money. As far as the Centrally-
sponsored schemes are concernied, is it possible to adopt a set pattern in
this country? This country of ours has so many peculiarities in different
parts. You plan and set up a certain Centrally-sponsored scheme for the
whole country. But you don't take into consideration access to various
areas, varicus States and various regions. And so, the Centrally-sponsored
schemes are not being implemented successfully. That is what late Shri
Rajiv Gandhi had pointed ocut -- in the implementation, only a very small
portion percofates down to the village level. This is sheer wastage. S0,
instead of setting up a unitary pattern of Centrally-sponsored schemes, you
allot the money to the States and the Panchayat Raj units; of course, with
definite instructions to be sent on such schemes or any other Yojanas. But
setting up a certain pattern for the country as a whole is not at all workable,
it is impracticable. So, please, reconsider the Centrally-sponsored schemes
as to how they can be successfully implemented with the full utilization of
funds. Sir, another thing is that the Rural Development Ministry and the
Social Welfare Ministry are encouraging NGOs for implementing certain
schemes. Why? Many of the NGQOs are misusing it. There is ample evidence
before us, Sir, in various States, as to how the NGOs misuse these funds.
Corruption is rampant. When we have got such local Governments as the
Panchayat Raj, why should you depend upon these NGOs to implement
these programmes? Why don't you entrust thosse funds to the Panchayat
Raj units? There might be some rare, good NGOs, but most of them are
paper organizations, misteading you and misusing funds.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI : Please,
conclude.

SHRI V. V. RAGHAVAN : Sir, | am a very obedient member. So, |
shaill stop at it, and plead once again, to consider these points and utilize
these schemes for the benefit of the poor masses. Thank you.

SHRI PRANAB MUKHERUJEE : The clock says that we should not
work beyond 5:10 P.M.! It is standing still at 5:10 P.M.

st e PR . 3 TvE uEer A9uY &, WIEY, 99 ;oY 99T # =Ny
ofeat uw Ryt & O srasemr e am @ E
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SHR!I PRANAB MUKHERJEE : Thank God, it is showing 5:20 and
not 4:20.

Mo argaiem . FH Aega o s aR A aaiaa @ e @ &
Wi frFaea A s egw d, g A ega ¢, = 4 wwemw ¥ |
TE AW A IETE |

ﬁmﬁ’uﬁﬁ:wﬁ?mqﬁ |
N 7O TR0 sreeyAonr : B TEH A1 )
it ey el a4 Aorafefew fafe 1 v seaeT e Y

SHRI H.K. JAVARE GOWDA {Karnataka): After the 73" Amendment,
34,00,000 people werg elected as representatives of the Panchayati Raj
Institutions. Qut of which, 16,23,000 were elected on the basis of
reservation, that is, 10,00,000 wers women, 3.64 were Scheduled Castes
and 2.69 wereg Scheduled Tribes. After electing them, reservations were
also made for the posts of Adhyaksha and Upadhyaksha., | would like to
draw the attantion of the Hon. Minister, Maj. Gen. (Retd.) B.C. Khanduri, to
an aspect of election to Gram Panchayat President. One seat is reserved
for Scheduled Castes or Scheduled Tribes. it is only one seat! Only one
member is elected from this reserved category! The rest of them are not
from the reserved categories. To contest the election for the Gram
Panchayat President post, a nomination is required to be seconded by
another person. This is the point in a matter decided by the Karnataka
High Court one month back. An amendment is required to the elaction
rules. Why? No one seconded the narme of a Scheduled Caste woman to
make her President of the Panchayat. On the technicality, that was not
accepted by the Returning Officer. The name was not seconded because
the other person wanted to keep the post vacant. If her application had
been seconded, she would have been automatically elected because there
was no other candidate. Then she went to the High Court of Karnataka.
The High Court of Karnataka declared her deemed elected since the seat
was reserved only for Scheduled Caste people and only one candidate was
in contest. | feel, in the rest of the country, this type of problem may arise.
Therefore, | seek your indulgence. Please get the information in this case
from the Karnataka Government as to actually what happened. What
should the Parliament do? In the instant case, it is reserved on the basis of
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rotation in the district. An amendment is reguired to the election rules that
if only one person is in contest, no second person is required to second the
application.

The second point that | would like to emphasize is this. It is a ten-
year-old experiment. Actually what is going on? Particularly, in Karnataka,
the Ministers in charge of districts and the MLAs are controlling the entire
institutions .de facto. The Zilla Panchayat Secretary is at the mercy of
.finterruptions). ..

SHRI MV. RAJASEKHARAN (Karnataka) : Hon. Member is
misleading the House. ...fInterruptions)...

SHRI H.K. JAVARE GOWDA: | am not misteading. | am not
yielding, my learned friend. He a!so knows the real fact. On the party lines,
he wants to defend it. That is all. .. Jnterruptions)...

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI: Can you please
continue? ...{Interruptionsy}...

SHRI H.K. JAVARE GOWDA: | am not denigrating. But it is a hard
reality. I am not making any allegations. He also knows that.
..(Interruptions)... What | am submitting is that every M! A, irrespective of the
party, gets the amount sanctioned for works from the Government. He
wants to implement schemes. But they are not allowing the elected
members of PRI's, the Congress or the BJP or the Janata Dal. This is the
reality. You must bear it in mind. The Centrat allocations or the State
allocations should reach directly tc the three-tier system, Ctherwise, on the
basis of the recommendations of Ministers, the powerful MLLAS or Ministers
will take away the major chunk of funds ancd implement projects according
to their whims and fancies ignoring PRI's and other areas will be totally
neglected. That is not the tenor and spirit of the 73 Amendment. The
second aspect is: who is really rufing the Panchayati System. At Gram
Panchayat level, it is only the bureaucracy which is running the show. The
village accountant, or the officer, the Panchayat Secrstary, is managing the
whole thing. An amendment is required to rectify this. The next point is
the Gram Sabhas. What is actually going on? Beneficiaries are being
selected only on the party lines, and not on the basis of their poverty or
their eligibitity. Ancther important thing is that we devolved and
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decentralised powers. But, the corruption has been decentralised to a
greater extent. Decentralisation of corruption has taken place instead of
decentralisation of powers. These are the points ¢n which | would like to
emphasise. Finally, regarding the amendment ta election rules, | need a
reply from the hon. Minister.
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SHRI N.K. PREMACHANDRAN (Kerala); Thank you, Mr. Vice-
Chairman, for giving me this opportunity to take part in the discussion. Sir,
first of all, | would like to congratulate the Minister and the Government on
bringing such a motion; for having an overall review of the Panchayati Raj
institution as well as the Municipal Institutions. It is a good thing as far as
the governance of the whole country is concerned. | would like to
appreciate that you have brought such a Motion after ten years of working
experience. Sir, by the 73 and the 74™ Amendments, Panchayati Raj &
Nagar Palika Institutions are being given constitutional protection. We have
besn experiencing the working and functioning of the Panchayati Raj and
Nagar Palika Institutions for the last ten years in our country. A
constitutional protection has been given to it, so that throughout the country
it could be implemented in a uniform way $0 as to have the decentralisation
of power in this country. | fee! the real intention or the real spirit of this
Panchayati Raj and Nagar Palika Institutions in Part IX and Part-1X-A of the
Constitution is very specific in this matter. But let us analyse the experience
which we have gained during the last ten years. According to my personal
experience -- | was a Gram Panchayat member, subsequently | was elected
to the Zila Panchayat and District Council, which was just now referred to
by the hon, Member, Shri V.V. Raghavan -- wherever there is a Government
which is having the political will of having decentralisation of power, there it
is implemented in a proper way. That is the real thing which has happened.
in those States where the Government or State authorities were not
interested in devolution of powers or not interested in parting with the
powers which were entrusted to them, nothing has been done so far. This
is what we have been experiencing for the last ten years. 1 can cite so
many examples, but due to paucity of time | am not going into all those
things. Sir, the reason is that almost in all the provisions in Part IX and
Part-IX-A of the Constitiition or in the 73 and 74" Amendments, so many
discretionary powers are being vested with the State Legisiatures to enact
laws. That loophole is being made use of by the State Governments in
order to create hurdles in the decentralisation of power. That is why the
Panchayati Raj ‘Institutions are not being empowered with functions,
functionaries and funds, as was rightly mentioned by Pranabda. That is
what has happened in this country. For example, article 243 (g) is the
~ cardinal provision in the 73™ Constitution Ameridment, i.e., the State may
enact a law as far as the powers to be or the subjects to be transferred to
the Panchayati Raj Institutions are concerned. There are 29 subjects. But
that is subject to the discretion and whims and fancies of the State
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Legislature as the Government thinks it fit. That means when discretion is
absolute upon the State Government where they are interested in devolution
of power, they can transfer it. Going through the chart which is annexed
with the background paper, it is very clear that even now so many States
are having powers with them. 1t is just like that they are still holding those
powers. So, my humble suggestion to the hon. Minister through you, Sir, is
that these provisions have to be made mandatory. This should be obligatory
on the part of the State Governments or the State Legislatures to make a
taw so as to have these subjects transferred to the Panchayati Raj
institutions or Nagar Palika institutions. Otherwise, this will not work. | am
citing this provision only as an example. As far as the election is concerned,
why are elsctions \not held? If it is having constitutional protection, and if
periodical elections are not held, the Election Commission is not constituted,
finance commisgibn is not constituted, if it is a mandatory provision, then,
definitely tne States are obliged to abide by the provision. If the State
Governments are not abiding by the constitutional provisions, definitely, the
constitutional machinery of that particular State is not functioning properly.
Therefore, the Government should intervene. This is a three-tier
administration. The Panchayati Raj adminsitration or Nagar Palika
administration is the grassroot of indian democracy. Strengthening the
Panchayati Raj institution means, we are strengthening rural india.
Strengthening the rural india means, we are strengthening the common
pecple, we are strengthening the grassroots of Indian democracy. Suppose,
any State or any authority is not wiling to oblige or not willing to abide by
the constitutional provisions, there should be some remedy. If we have
some remedy, then, it should be a mandatory provision. That is the first
point which | would like to submit.

Regarding the review of this, | do appreciate that the Scheduled
Castes and the Scheduled Tribes and the women have got the benefts.
There are periodical elections, transfer or devolution of powers and the
District Plarning Committees. How the District Planning Committee is
misused, about which, just now Javare Gowdaji has said. | have gone
through the record. It can be seen that the Ministers are holding the
chairmanship of the District Planning Committees. The District Panchayat
President is just sitting there and the Minister who is in-charge of a
particular district will be assigned the charge of the Chairman of the District
Planning Committee. Is this decentralisation? Is this decentralisation or
centrafisation? That is why | am suggesting that alt these provisions have to
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be made mandatory and it should be accepted by the State Governmenis
also.

Sir, 1 would like to cite another defect in the 73 and ths 74"
Amendment. There are 29 subjects for Panchayats and 18 subjects for the
Corporations, Municipalities which will be transferable by the State
Governments. Still a doubt remains in my mind. What are the powers vested
with the Central Government, the Union Government which are transferabe
to the States? Nothing is transferable. Is the Union Government sincere n
decentralisation of powers? The State Governments are having all tre
powers. They have transferred so many subjects. What about the powers
which are vested with the Central Government? | agree that we have a
Federal Constitution with a unitary character. Even now, the Union
Government is having so many powers. Even the drinking water projects,
rural development schemes, etc., are still vested with the Governmant of
India or the Union Government. When the State Government is transferring
powers under the provisions of the Constitution which were enjoyed by the
State Governments, why is the Union Government not transferring or
devolving any power to the State Governments? That should alsc take
place, if the Union Government is sincere in respect of decentralisation of
powers. That is my second paoint.

Sir, my third point is about devolution of powers. Definitely,
devolution of powers means decentralisation of planning alsc. That shouid
also be done. | would like to share the experience which we have got in my
State. Forty per cent of the Plan fund had been given to the Panchayati Raj
and Municipal institutions. The Human Development Report which has just
been published two weeks back by the UNDP, very clearly states that health
standard in Kerala is far better than the developed countries like America. It
is due to public health network which is there in the State. It i very
essential to have people's participation in development. For that purpose,
the Gram Sabha is there under the provisions of the Constitution. Before
this, the Gram Sabha was not there in the Panchayati Raj Act. Nowhere
was the Gram Sabha there. The Gram Sabha is the ground unit or the basic
unit of decentralisation of power. We can say like from Parfiament to Gram
Sabha. In the Gram Sabha the people have to assembla. The aspirations of
the people have to. be taken into consideration, project development
activities have to start from the grassroot level. That is decentralisalion of
planning with the participation of the people. That should also be dona.
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THE VICE-CHAIRMAN (SHRI SURESH PAGHOURI: Please
concluds.,

SHRI N.K. PREMACHANDRAN: Yes, | am concluding. That also
should be taken into consideration when the Government comes up with a
new amendment.

1 would like to make another point that particularly concerns my
State. The three-tier institutional system is very difficult for a State like
Kerala bacause it is a very small State. The intermediary Panchayat, that is,
the block Panchayat is not essential. It is a ceremonial institution, as far as
our State is concerned. So, there is a unanimous opinion in our State that it
rmay be made as an option. The three-tier systerm may be there for a State
Ike U.P. and other large States, but it may be an option for a State like
Kerala.

Shri V.¥. Raghavan has alsg said about the Centrally sponsored
schemes, That may be entrusted to the Panchayati-raj institutions. | request
the Government to kindly go through zll these things and come out with a
proposal for a Constitution Amendment and have a consensus 50 as to
empower the Panchayati-raj and Nagar-Palika institutions. The whole
country and the political parties, | feel, would fully support this proposal,

With these words, | support this motion. Thank you.

SHR!I C.P. THIRUNAVUKKARASU : Sir, with regard to Pondicherry,
I forgot t0 mention one very important point. There has not been any
Panchayat elections in Pondicherry for long. | raised a Special Menticn on
this in the month of March, 2002 and | received a reply on 7" May 2003. It
is categorically stated by the Rural Development Minister that there was
some delay and therefore they were taking up the matter with the Chief
Minister to impress upon him the need to hold elections urgently. So far, the
afections have not been held. | request the hon. Minister to kindly take up
this matter and direct the Pondicherry Government under article 246 of the
iZonstitution to conduct elections as early as possible, Thank you.
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